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’Rewlution re »lau| ît«r of milch ew^tle^^ithdriwm

Hesolutioh repayof lmpwiatBen^cee— With«tt*W . . .
Parsi Marriage and Divorce Bill— Motion to consider  ̂̂ ored

inh Kareh, i m — ’ :
Questions rad i^wer^^ . . . _ '
P^si M anri^ and Divorce BiU— dmsidw^ and
Tlesolution re removal of exiaiing sex disquaMcation t o  memlwrship of

the Council of State m respect of women—Adopted ^
Resolution re economy on Railwtiys—Adopted . .
Beeolution re grant of Bs. 60 lakhs to Provincial Oov^irients for the 

Uplift of the depressed classes—Negatived . . . ' ̂ . *
offences under section 498, IndSaki C6de,

Jibiidar MU "
MiUtary Academy. DrtiM Dun—

Besolution re removal of mass ilKtera<^—Withdrawn . .
Resolution re listed posts in the Indian Civil Sepvitie<^WjWkwn« «
^®^«tion re proposed substitution of nonynatiqn for t«1si»I»»ii in 

Fiji Legisk^ive Council—Moved . . . ^ . . .

^M niiday, Itth
(^estioQs and Ansars • . . . . . .

re pltopos^ Substitution of noioiii*i^  ̂ election in tiie 
■ ) Fi]i Legislative Council^Adifted >' . ‘>̂ * 1 ' ■> . ; ‘ , '
Rsaolntinn rs politioift iftlaoam -uads* wi<lto>t»«iMaL.i '
M essa«ntN ki!H i*B «sU ««% ^ Go«smmm<«Ummi1’’ ^̂ : ;J  ' - ' r
SteteoMot of Boalnsas '

P*o»f,

189— •(
190-*'. 1

203-H>B
j206

*P9-f««

2 «7 -

m-i9
289-98

298— 118
8i|9--22
322-29
*2^-83

3,30--39
S39-r5n-. t ,

38^(H,
407--16

426

421̂ —i»

4*»—39 
■44̂—4*̂  

448



'i :m  ...
. Ill

. ■" P . -
Member S w om ...............................................................................................  44^'

ions and A n s w e r s .......................................................... . i 440^6 L
 ̂■ Btd^ments laid on the t a b l e ...................................... .......... ' .• '*" 4 6 1 ^ 3
’ ’ MeWftge from His Majesty the King-Emperor . . . • ♦ 46̂ ^

p^olution re ttiieri l̂oyiiaint^— * ' ' . * ‘ ' * • 46#-—08
Re l̂ution ri constitution of a iturai Credit fieĵ artindnt in iiî  It6s«rV̂  !
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COUNCIL OF STATE.

Wednesday, 11th March, 1936.

The Gounoil met in the Council Chamber of the Counoil Houae At BloTea
of the dock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

A cm O N  TAKBK ON THB RBOOMBfflNDATIONS OF THB R O Y A li COMMISSION ON
A g b io u l u t r b .

51. The H o n o u b a b l b  Si b  PHIROZE SETHNA : Will Oovemment be
pleased to lay on the table a statement showing what action they have so far
taken on the recommendaticMiB of the Royd' Commission on Agriculture
presided over by the Marquess of Linlithgow ?

The H on ou rab le  K u n w a r  Sir JAGDISH PRASAD : I would invite
the Honourable Member’s attention to the reports on the progress made in
carrying out the recommendations of the RoyaJ Commission on Agriculture.
Four such reports have so far been issued and are available in the Library of
this House.

Holding of Elections to the Provincial Legislatures under the
NEW Constitution.

52. T h e  H o n o u r a b le  Sir  PHIROZE SETHNA : (a) Will Oovemment be
pleased to state when the elections to the Provincial Legislatures under the
new Constitution are likely to be held ?

(6) Is there a general feeling that the holding of the elections of the
Provincial Legislatures under the new Constitution should be accelerated ?

The Honourable K unwar Sir JAGDISH PRASAD : (a) and (6). It is
not possible to state at present when the provincial elections under the new
Constitution will be held. The Honourable Member may, however, rest
assured that everything possible is being done to- avoid unnecessary delay.

Instrument of Accession of Indian States to the proposed All-India
F e d e r a t i o n .

53. The H onourable Sir  PHIROZE SETHNA : (a) Will Government
be pleased to lay on the table specimen copies of the Instniment of Accession
of the Indian States to the proposed .^1-India Federation, if details of such
Instruments are framed ?

(6) Will they be pleased to state the probable date of the inauguration of
the All-India Federation ?

(c) Is there a general feeling that the Fedwation should be inaugurated
as early as possible ?

The HoNOURABr.2 K unwar Sir JAGDISH PRASAD : (a) The Instru
ment of î  coe«aion has not yet been finally drafted.
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(6) It is impossible to make a forecast at this stage.
(c) The Government of India are aware that such an opinion is held in 

certain quarters.

A m o u n ts  a l l o t t e d  to  P r o v in o ia l  Go v b r n m b n ts  fo r  R u r a l  U p l if t .
: 64. Th e  Honou&ablb Sm PHIROZE SETHNA : With reference to

the allotment of Rs. 100 lakhs provided for in the Budget for 1935-36 
for economic improvement in rural areas, will Government be pleased to lay 
on the table a statement showing the amounts allotted to each of the Provincial 
^vemments ?

The H o h o u b a b l b  M r . A. J. RAISMAN : I would invite the Honourable 
Member’s attention to the statement laid on the table of the House by the 
Honourable Mr. P. C. Tallents in reply to the Honourable Mr. V. V. Kalikar’s 
question No. 42 on the 17th September, 1935.

T h e  H o n o u r a b le  Sir PHIROZE SETHNA : Is any percentage out of 
the allotments made to the Provincial Governments earmarked for the benefit 
of the depressed classes ?

T h e  H o n o u r a b le  M r . A. J. RAISMAN: Not so far as I am aware, 
Sir. But if the Honourable Member will read the statement which was then 
laid, he will be able to form his own conclusions as to how far these schemes 
of improvement, of which details are given, are likely to benefit the depressed 
classes.

T h e  H o n o u r a b le  M r . V. 0. VELLINGIRI GOUNDER : In view of 
the public, feeling that non-officials are not included in the several schemes 
prepared by Gk)vemment, will Government consider the feasibility of associa
ting non-officials in these schemes ?

T h e  H o n o u r a b le  M r . A. J. RAISMAN : I submit, Sir, that that does 
not arise directly out of this question, but I think the suggestion was made 
at the time of the Imdget last year and that a reply was given on that subject. 
The position is that these grants have been placed at the disposal of Local 
Governments and the proposals which the Local Governments have made 
have no doubt been made in response to general suggestions forthcoming in 
the province. I am not aware that Local Governments have made any special 
arrangements for consulting non-official opinion as to the actual administering 
of the grants.

T h e  H o n o u r a b le  M r . V. C. VELLINGIRI GOUNDER : In view of 
the strong opinion expressed at the time of the discussion of the last budget 
in this Council and in the Assembly, will Government be pleased to give instruc
tions to Local Governments to associate non-officials also ?

T h e  H o n o u b a b le  t h e  PRESIDENT: That is a question asking
Government to take action and I disallow it.

'  Cr e a t io n  of  a n  A g r ic u l t u r a l  Cr e d it  D e p a r t m e n t .
55. T h e  H o n o u r a b le  Sir  PHIROZE SETHNA: Will Government 

be pleased to state whether Mr. Darling’s report on the creation of a special 
Agricultural Credit Department has been received and considered by them 
and, if so, what action they have decided to take thereon ?
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The H o n o u b a b l b  M b . A. J .  BAISMAN : Mr. DarUng was appointed on 
special duty to report on the co-operative and agricultnral credit movements 
to the Reserve Bank in order to assist the Bank in the formation of the Agricul* 
tural Credit Department. His reports which are primarily intended for the 
consideration of the Board of the Reserve Bank are still being considered by 
the Bank which has asked the €k>vemment of India to obtain from Liocal 
<3ovemments further information regarding co-operative banks and credit 
societies and other agencies engaged in the business of money-lending. The; 
Bank propose to formulate their proposals for the creation of the Agricultural. 
Credit Department when this further information is available. I would also 
draw the Honourable Member’s attention to the remarks of the Reserve Bank 
on its Agricultural Credit Department in its annual report.

P r b s b n t  s tate  of t h e  Co -o p b b a t iv b  M o v e m e n t .
56. T h e  H o n o u r a b l e  Si b  PHIROZE SETHNA : (a) Will Government

be pleased to state whether they have received Mr. Darling’s report on the 
present state of the co-operative movement ? '

(6) If so, will they be pleased to lay it on the Council table, and
(c) Will Government be pleased to state what action they have taken 

thereon ?
T h e  H o n o u r a b le  M r . A. J. RAISMAN : (a), (b) and (c). I would invite

the attention of the Honourable Member to the reply just given to his question 
No. 55. As I have already stated the report is primarily intended for the 
consideration of the Board of the Reserve Bank, and Government are not in 
a position to make any stateiuent regarding its publication until the Bank have 
formulated their proposals for the creation of the Agricultural Credit̂  Depart
ment.

M a n n e r  i n  w h i c h  I n d i a n  tJ oM M iss ioN E D  O f f i o e e s  w i l l  b e  e m p l o y e d  o n

E d u c a t io n a l  D u t ie s .
57. T h e  H o n o u r a b le  Sir  PHIROZE SETHNA: With reference to

the reply given on 11th February, 1935, by H is  Excellency the Commander-in- 
Chief to question No. 13, will Government be pleased to state whether they have 
considered the question of the manner in which Indian commissioned officers 
will be employed on educational duties and, if so, what decisions they have 
arrived at with regard to that question ? ^

H is  E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF : Government have 
decided to postpone further consideration of this matter until the officers 
concerned are better qualified by length of service to undertake the duties in 
question.

T h e  H o n o u r a b le  Sir  PHIROZE SETHNA : What is the length o f  
service required ? H o w  many years’ service ?

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : I cannot tell you
exactly, but I should say roughly 11 or 12 years’ service.

P r o t e c t i o n  t o  t h e  I n d i a n  S u g a r  I n d u s t r y  a g a i n s t  C o m p e t i t i o n  f r o m
J a p a n .

58. T h e  H o n o u r a b le  Sir  PHIROZE SETHNA: Will Government
be pleased to state what steps, if any, they propose to take to further help 
the Indian sugar industry in successfully competing with Japanese sugar ?
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T h s  H o n o u &a b l k  M r . T. A. STEWART: No action is called for as 
imports of sugar firam Japan during recent years have constituted only about 
one to two per cent, of India’s total sugar imports.

B ooks b a n n e d  i n  I n d ia  d u r in g  t h e  la s t  t s n  y b a b s .
59. T h e  H o n o u r a b lb  Sir PHIROZE SETHNA : (a) Will Qovemmeiat 

be pleased to lay on the table a statement showing the names of the books» 
Vernacular or English, published in India or abroad> which they have withiti 
the last ten yearis bann^ under the Press Act or any other enactment ?

(6) Are Gk)vernment aware that the late Mr. V. K. Chiplunkar’s essay 
on Condition of our Country (in Marathi) is r^arded as a pieoo- 
of classical Marathi literature ? and

(c) Have they considered the desirability of removing the ban against it ?

T h e  H o n o u r a b le  Mr. M. G. HALLETT : (a) I re g re t I am  n o t p repa red  
to  la y  a l is t  o f  th e  books on th e  ta b le , th e  com p ila tio n  o f  w h ich  w ou ld  invo lve^  
m uch  labou r.

(b) and (r). No such publication has been proŵ ribed so far as I am 
aware.

T h e  H o n o u r a b le  Sir  PHIROZE SETHNA; Do I understand the 
Honourable Member to say that the publication I have referred to in (6)' 
is not banned ?

T h e  H o n o u r a b l e  Mb. M. G. HALLETT : I could not trace it in thê  
list of banned books. If it was banned> it was banned a long time ago. I 
could not find it anywhere. Probably it is not banned.

A c t io n  t a k e n  o n  t h e  REcoifMBNDATiONs of  t h e  T a x a t io n  E n q u ir y
COMMITTBE.

6(J. T h e  H o n o u r a b le  Si b  PHIROZE SETHNA : Will Government 
1)6 pleased to state what action they have taken up to date on the recom
mendations of the Taxation Enquiry Committee ?

T h e  H o n o u b a b le  M r . A. J. RAISMAN : I quoî e from the Honourable 
the Finance Member’s reply to Professor Ranga’s starred question No. 49 on 
the 6th February, 1935, in the Legislative Assembly :

“ The recommendations of the Indian Taxation Enquiry Committee 
related not only to central taxation but also to provincial and 
local taxation, which are primarily the concern of the Provincial 
Governments and local authorities. So far as they were con
cerned with the distribution of the different sources of revenue 
between central and provincial, their recommendations have 
since been suf)erseded by those of the Joint Select Committee 
of Parliament. Several of the Committee’s recommendations 
with regard to central taxation have however been accepted by 
the Government of India and effect has been given to them b̂ ' the 
Legislature from time to time. I may mention the abolition of the 
export duty on tea and hides, the abolotion of the cotton excise 
duty, the imposition of income-tax on the income derived by 
tea planters from m anu fa c tu re , the regrading of the inoom e-taX ; 
and the lowering of the limit for super-tax to Rs. 30,000
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■Fin a n c ia l  R e l a t io n s  b e t w e e n  t h e  P r o v in c ia l  G o v b e n m e n t s  a n d  t h e  
F e d e r a l  Go v e r n m e n t  t in d e r  t h e  n e w  C oN S T m m oN .

61. T h e  H onottrable  Sir  PHIROZE SETHNA : Will Government 
be pleased to state what recommendations, if any, they have made to the 
Secretary of State for India, mth a view to so adjust the financial relations 
between the Provincial Governments and the Federal Government under the 
new Constitution as to enable the former Governments to have sufficient 
funds to develop the nation-building departments ?

T h e  H o n o u r a b le  M r . A. J. RAISMAN: The Govemmept of India 
have made no recommendation to the Secretary of State. The matter is 
within the jurisdiction of the Financial Enquiry now being undertaken by Sir 
Otto Niemeyer.

P r o o ed u r b  f o ll o w e d  in  t r a n s fe r r in g  I n d ia n  C i v i l  Sb r v io b  O ff ic er s  
TO THE J u d ic ia l  B r a n c h  o f  t h e  Se r v ic e .

62. T h e  H o n o u r a b le  Sir  PHIROZE SETHNA : (a) Will Government 
l)e pleased to state whether there are any principles or rules laid down by 
themselves or the Provincial Governments or the Secretary of State for India, 
according to which members of the Indian Civil Service are, after a certain 
period of service, transferred to the Judicial Department or are such transfers 
made arbitrarily ?

(6) If there are any rules, will Government l>e pleased to lay them on the 
table ?

(r) If not, will they consider the desirability of formulating such prin(nple 
or framing rules ? "

The Honourable Mr . M. G. HALLETT : (a), (6) and (c). The Honour
able Member presumably refers to the allotment of Indian Civil Service officers 
to the judicial branch of the service. After a period of preliminary training 
officers are called upon to say whether they prefer to serve in the judicial or 
executive branch of the Service. Though the officers* preference is taken 
into account, Local Governments are not bound by that preference but allot 
to the judicial branch those officers who have shown an aptitude for that work. 
There are further orders to the effect that officers may be definitely selected for 
the judicial branch at any stage between five and eight years’ service. Before 
they are permanently appointed to be District and Sessions Judges, they 
should undergo a period of tramixig for 18 months in the posts of munsif and 
subordinate judge, or additional district judge, and thereafter, if the High 
Court so recommends, they may be granted study leave to the United Kingdom 
for the purpose of reading in barristers’ chambers and passing the Bar examina
tions under such rules as may from time to time be prescribed by Government. 
Ordinarily, this leave will not be granted to any officer after the twelfth year 
•of service.

T h e  H o n o u r a b le  M r . HOSSAIN IMAM: Are the  officers p u t  in  the  
; u d ic ia l line re ve rte d  aga in  to  the  execu tive  lin e  i f  th e y  are fo und  unsa tis fa c to ry  
b y  the  H ig h  C ou rt ?

T h e  H o n o u r a b le  M r . M* G. HALLETT: Yes, Sir. It sometimes 
happens that an officer tried as a judge fails and he is put into the executive 
line, but not very often.
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Thb H o k o u b a b l b  S i b  PHIROZE SETHNA : Is it a fact that more 
Indians are transferred to the judioial aide than European civil servants ?

T h e  H o k o u b a b l b  M b . M. G. HALLETT : I think that is probably 
correct, the reason being that Indians have probably more aptitude for judicial 
work.

Pa y  of P u rtrR B  E n t r a n t s  to  t h e  I n d ia n  C iv d ;. Sh b v io b .
63. T h e  H o n o it e a b le  S i b  PHIROZE SETHNA : (a) Will Government 

be pleased to state whether it is proposed to reduce the scale of salaries of 
fiitiire entrants to tJie Indian Civil Service ?

{h) If any change is under consideration, will Government state if the 
** overseas allowances ** will remain at their present level ?

T h e  H o n o u r a b le  Mb. M. G. HALLETT: (a) As explained by me in 
this House in replj’̂ to question No. 79 on the 18th March, 1935, the Ifecretary 
of State decided to postpone further consideration of this question until after 
the passing of the Constitution Act. The question is now being further con
sidered.

(b) The question being under consideration and discussion, I am unable 
to anticipate what the decision will be. The question of “ overseas pay 
will of course be considered.

P b in c ip l e s  o b  R u le s  u n d e r  w h ic h  M e m b e b s  of t h e  I n d ia n  Ci v i l  Se b ™ e  
ABE a p p o in t e d  TO THE P b OVINCIAL SeCBETABIATS.

64. T h e  H o n o u r a b l e  Sir PHIROZE SETHNA: Will Government 
be pleased to state whether there are any principles or rules according to which 
members of the Indian Civil Service are appointed bv the Provincial Govern
ments as assistant secretaries, deputy secretaries or secretaries in the 
provincial secretariats ?

The Honourable Mr. M. G. HALLETT : The posts of secretaries to 
Local Governments except in the Public Works and Marine Departments, are 
reserved for members of the Indian Civil Service under section 98 of the Govern
ment of India Act read with Schedule III thereof. Part 2 of Schedule VII-A 
and the note in Schedule IX-A of the Superior Civil Services Rules, a copy of 
which will be foimd in the Library of the House. Tlie posts of deputy secre
taries are not so reserved by Statute but for purposes of recruitment two posts 
in Madras, three in Bombay and two in Bengal have been included in the 
Indian Civil Service cadre of those provinces and are accordingly treated as 
reserved for members of tlie Indian Civil Service as laid down in Part 2 of 
Schedule VII-A read with Note 1 in Schedule VIII-A of the Superior Civil 
Services Rules. In other provinces these posts are not reserved for members 
of the Indian Civil Service but may be held by them at the discretion of the 
Local Governments. As regards the posts of assistant secretaries these are 
neither reserved for, nor borne on the cadre of, the Indian Civil Service and as 
far as the Government of India are aware have never been held by a member 
of that Service.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Has the Government listed 
any of the posts in the Secretariat to the Provincial Service men ?

T h e  H o n o u r a b l e  Mr. M. G. HALLETT : The question refers to posts 
for the Provincial Service. Some of those have been given to members of 
servi&es other than the Indian Civil Service, that is to say to members of the 
Provincial Services. ‘
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I h fso vbm jskt  qf  t h b  H o bsb -b b e s d in o  I k d u s t b y  in  I n d ia .
66. T h e  H onottrable  Si b  PHIROZE SETHNA : WUl Government 

please state if, as a result of the debate on the Resolution moved in this House 
on 22nd August, 1934, any steps have been taken for the improvement of 
the horse-breeding industry m India ? If so, what are they ? If not, 
why not ?

T h e  H o n o u b a b l e  K u n w a b  Si b  JAGDISH PRASAD : As the Honour
able Member is aware the subject is primarily the concern of Provincial Gov
ernments and a copy of the debate on the Honourable Member’s Resolution 
in the Council of State on 23rd August, 1934 was forwarded to all of them. 
Action is being taken by race clubs, the number of races allotted to Indian- 
breds has been materially increased, an additional class for Indian-bred hor^s 
has been recogmsed by the Calcutta Turf Club and certain other facilities ha^ 
been given which should be of assistance to owners of Indian-bred horses.

R a c in g  St a k e s  g iv e n  b y  T u b f  Clxtbs to  A b a b  H o bses .
66. T h e  H o n o u b a b l e  Si b  PHIROZE SETHNA; (a) Are nearly

Rs. 12 lakhs given annually in racing stakes by Turf dubs to Arab horses 
imported into India ?

(6) Are only about Rs. 2̂  lakhs similarly given specifically to Indian 
horses ?

T h e  H o n o u b a b l e  K u n w a b  S i b  JAGDISH PRASAD: Up to date 
figures are not available.

Su b s id ie s  g iv e n  to  I n d ia n  H orse -b b e e d e b s .
67. T h e  H o n o u b a b l e  Si b  PHIROZE SETHNA : (a) H a ve  Government 

been obliged to subsidise certain Indian horse-breeders by grants of land on 
horse-br^ing conditions ?

(6) Will Government be pleased to state the average cost of home-b red 
remounts drafted into the army ?

His E x c e l le n c y  t h e  COMMANDER-in-CHIEF : (ô ) Grants of land_ 
which at the time was generally S]>eaking unproductive, were made on horse 
breeding terms in the Lower Jhelum and Lower Bari Doab Canal Colonies* 
when these colonies were founded.

(b) If the figure produced by dividing the normal overhead charges of 
the Army Remount Department by the number of remounts actually drafted 
into the army is taken as the average cost of an Indian-bred horse, it is 
Rs. 1,400. This is not, however, a fair average as it takes no account of the 
brood mares and other horses not purchased by the army which go respectively 
to meet the needs of breeders and to supply the ordinary economic require
ments of the country.

A d o p t io n  o f  t h e  M eth o d s  o f  t h e  G o v e b n m e n t  St u d  F a r m , P y a w b w e ,
B u b m a , fo b  im p r o v in g  t h e  H orse -b r e e d in g  I n d u s t r y  in  I n d ia .
68. T h e  H o n o u r a b l e  Sir  PHIROZE SETHNA : Has the attention 

of Government been drawn to the methods of the Government Stud Farm 
at Pyawbwe, Burma, and will Government consider the advisability of adopting 
those methods, fully or with suitable modifications, towards improving the 
horse-breeding industry in India ?
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H is  E xo bllsko y  the COMMANDER-in-CHIEF : Government are 
aware of the methods used at the Burma Government’s Stud Farm at 
Pyawbwe, but do not consider that what is perfectly suitable for providing 
the limited needs of Burma in the matter of small ponies is suitable to the 
xequirements of the army in India.

Creation  OF a  R eserve of H ome-bred  H orses.

69. T h e  H onotjrable Sib  PHIROZE SETHNA : What steps have 
Government taken, or propose to take, for creating an adequate reserve 
of home-bred horses in India, to be available in time of emergency ?

His E x o e l le n o t  th e  COMMANDER-in -CHIEF : I trust the Honour- 
|lbld MCTiber will be satisfied with my assurance that adequate steps have been 
taken to ensure that the number of horses required on mobilisation will be 
available.

Importation of A r a b  H orses into  In d ia .

70. T he  H onourable Sib  PHIROJZE SETHNA : (a) Are nearly
<600 Arab horses annually imported into India ?

(6) Are about 3 per cent, of these imported horses found suitable or 
subs^uently used for breeding in India ?

(c) If 3 per cent, is incorrect, will Government state the correct per
centage ? "

{d) If the answer to part (6) is in the affirmative, why is it that this 
tmmber of Arab horses are permitted to be imported?

The H onourable  K u n w a r  Sir JAGDISH PRASAD: (a) Yes,
approximately.

(6), (c) and (d). Exact percentage is not known. There is no restriction on 
import.

The H onourable Sib  PHIROZE SETHNA : Will the imports decrease 
if there are larger racing stakes for Indian horses ?

T he H onourable K u n w ar  Sir  JAGDISH PRASAD: That is a 
matter of opinion. It is not asking for information.

Provision for I ndian  H orses in  the Eclipse Stakes .

71. T he H onourable Sib  PHIROZE SETHNA: Do the terms of the
Eclipse Stakes make no provision for Indian horses while thoroughbred 
liorses from any other part of the world can be entered ?

Thb H onourable K unw ar  Sir JAGDISH PRASAD : The answer is 
in the affirmative.

T h b H onourable  Sir  PHIROZE SETHNA : Will Government give 
xeasons why Indian horses are excluded from this race ?

T he H onourable K u n w ar  Sir  JAGDISH PRASAD : I really, Sir, 
must, ask for notice. I do not know why Indian horses have been excluded^
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R unning  of the  Eclipse  Stakes  in  B o m b a y .

72. T he H onoueablb Sm PHIROZE SETHNA: (a) WiU Govern-
onent state whether the race known as the Eclipse Stakes run in Bombay was 
started in 1924 and what is the average number of entries every year since its 
•start ?

(b) Does this race oflFer Rs. 50,000 and Rs. 17,000 and Rs. 8,000 res
pectively to the second and third horses ?

(c) Was this race introduced for the improvement of horse-breeding in 
India ?

(d) Since this race was started in 1924 has it been won nine times in 
'thirt^n years by geldings ?

(f,) In the last Eclipse race run on 8th February, 1936, out of 12 
were as many as five geldings ?

(/) How many stallions and maj:es run in the Eclipse Stakes have subse- 
«quently been used for breeding purposes in India ? >

T he H onourable  K u n w ab  Sir  JAGDISH PRASAD ; Information is 
^eing collected and will he supplied to the Honourable Member on its receipt.

R acing of A rab  H orses in  Northern In d ia .

73. T he H onourable Sir  PHIROZE SETHNA : Will Government state 
•whether the Calcutta Turf Club have recently issued instructions to the 
racing executives in Northern India to stop the racing of Arabs altogether 
in Northern India ?

T he H onourable K unw ar Sir  JAGDISH PRASAD : The inatructions 
referred to apply only to meetings held under Royal Calcutta Turf Club 
rules.

Im portation  of A rab  and  A ustralian  H orses into  In d ia .

74. T he H onourable Sir  PHIROZE SETHNA : (a) Will Government 
l>e pleased to give the number of

(i) Arab and (ii) Australian horses that were imported in India during 
the financial years 1933-34 and 1934-35 ?

(b) How many Arabs and how many Australians out of these imports 
were used for breeding purposes in India ?

T he H onourable K un w ar  Sir  JAGDISH PRASAD :
1933-34. 1934-35.

(а) (i) From Iraq . . . 721 599
(ii) From Australia . . 2,525 2,927

(б) Information is not available.

E m pire  Mar itim e  P o l ic y .

75. T he  H onouhable Sir  PHIROZE SETHNA: (a) Will Govern
ment be pleased to state if their attention has heea drawn to the following 
observations in regard to the formation of an Empire Maritime Policy made

QlMTfOMB AND ANSWJSB8. 275



by Mr. Bunoiman as Presideat of the Board of Trade in the House of Commons 
on the 3rd July, 1934 :

** 1 need not add that in considering these problems it is essential Uy 
have the co-operation of the Dominions and India. We must 
bear in mind not only the position of tramp shipping, but the 
position in some of the great liner trades especially those between 
diflferent parts of the Empire which are menaced by subsidised 
foreign competition. We are therefore informing the Dominions 
and India of the position as we see it and seeking their views as 
to the possible lines of action

(6) If the answer to (a) be in the affirmative, will Government be pleased 
to state whether they received a despatch on the subject of the Empire 
Mftritrme Policy from Sir John Simon, the then His Majesty’s Secretary of Statê  
for Foreign Affairs, in the last quarter of the year 1984 t

(c) If the answer to (6) be in the affirmative, will Government be pleased 
to lay on the table a copy of the despatch together ith a copy of the reply 
of the Government of India thereto, if any ?

{d) Will Government be pleased to state if they have consulted, or are 
prepared to consult, the commercial and particularly the shipping interests in 
regard to the subject-matter of the despatch mentioned above ?

T he H onoubable Mb . T. A. STEWART : (a) Yes.
(6) In pursuance of that statement a communication was addressed to the 

‘ Government of India by the Secretary of State for India.
(c) I regret I am not in a position to do so, as the oommunioations are 

confidential.
(d) No. “

R eservation  of the I n ter -Im veriai. T rade  to the B ritish  F l a g .

76. T he H onourable Sir  PHIROZE SETHN A : (a) Will Govern
ment be pleased to state whether they have received any despatch from the 
Board of Trade in England in connection with the Reservation of the Inter
Imperial Trade to the British Flag ?

(6) If the answer to (a) be in the affirmative, will Government be pleased 
to lay on the table a copy of the said despatch together with a copy of the • 
reply of the Government of India thereto, if any ?

(c) Will Government be pleased to slate whether they have consulted 
or are prepared to consult, the commercial and shipping interests before for
warding their reply, if any, to the Board of Trade ?

T he H onourable Mr. T. A. STEWART : (a) No.
(6) and (c). Do not arise.

A rrest of Mr. M. K. B o se .

77. T he H onourable K umab NRIPENDRA NARAYAN SINHA :
(a) Has the attention of Government been drawn to a report published 
m the Amrita Bazar PaiTiha on the 11th May (town edition) 1935, under the 
helping “ Mr. M. K. Bose arrested 1 If so, was he arrested by the railwaj 
poHee for any offence committed against the railway ?
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(6) Did the railway police make any enquiry before the arrest of Mr. 
M. K. Bose ? If so, what was the report of the police ? Do Government 
propose to lay on the table a copy of the police reports ? If not, why not ?

(c) Were Mr. M. K. Bose and his servant arrested on the 10th May, 1935» 
at the Howrah station platform ? If so, under what section of the Railway 
Act or the railway laws were they arrested on the platform ? Were 
Mr. M. K. Bose and Ws servant released on personal recognisance bonds ? Was 
any case instituted against Mr. Bose and his servant after the arrest ? If 
not, why not ?

(d) Will Government be pleased to state whether any regret was express 
by the railway authorities for the arrest of Mr. Bose and his subsequent 
release without any case having been instituted against him ? If nqt, 
why not ?

(c) Was Mr. Bose accompanied by his daughters besides his servant ? 
Did they travel from Hazaribagh to Howrah in a compartment which did 
not bear any sign to show that it wqg a ladies* compartment ?

(/) Were Mr. Bose and his companions harassed at several stations 
throughout the night by the railway oflScers accompanied by the police, 
threatening arrest in case he and his companions did not shift to another 
compartment ?

(g) Did some railway staflF holding railway passes want the com
partment occupied by Mr. Bose and his daughters for themselves ? Was 
the refusal of Mr. Bose to give up the compartment to these railway pass- 
holders the reason why he and his daughters were harassed throughout the 
night and finally arrested ? Do Government propose to enquire into tlje 
matter ? If not, why not ?

T h e  H on ottea b lb  Si r  GUTHRIE RUSSELL : (a) The reply to the 
first part is in the affirmative : as regards the second part, I understand the 
arrest was made because it was believed that an offence had been committed.

(h) The railway police arrested Mr. Bose on the strength of informatioti 
telegraphed from Burdwan station. The subsequent enquiry however dis
closed that there had been a “ mistake of fact ’ Government do not consider 
that any useful purpose will be served by placing on the table a copy of the 
police report.

(c) Mr. Bose and liis servant were arrested under section 119 of the Indian 
Railways Act and were released on personal recognisance bonds. No case 
was instituted against him for the reason given in reply to part (6) of the 
question.

{d) I understand a full and ample apology was made to Mr. Bose and 
accepted by him.

(e)̂  Yes.
(/) At Asansol and Burdwan stations Mr. Bose and his servant were asked 

by the railway stafT to move into another compartment and were told that, in 
the event of non-compliance, they would render themselves liable to arrest.

(fif) Government have no information. I am, however, ascertaining from 
the Agent, East Indian Railway, whether this was the case.
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D blay  in  D b u v b b y  of L kttbrs at  T ir u k a lik u n d r am  n e ar  Ok in o l b p u t ,
M a d r a s  P R E s r o B N O Y .

78. T he H onourable D iw an  B ah adur  G, NARAYANASWAMI 
CHETTY : Will GoTemment be pleased to state :

(а) Whether Tirukalikundram, near Chinj?leput on the South Indian 
Railway, is a famous place of pilgrimage in India and a healldi resort for 
the people of the Madras Presidency, which is growing in importance from 
day to day ?

(б) Whether letters from Madras are delivered late in the day â
Tirukalikundram ? ^

(c) If the answer to (a) and (6) is in the affirmative, whether they will 
enquire into the reasons for the late delivery of letters ?

(<i) Is there any telegraph office attached to the existing post office ?
T he H onourable  Mr . A. G. CLOW : (a) Tirukalikundram is a place of 

pilgrimage but I am not aware of its growing importance as a health resort.
(6) and (c). A copy of the question will bo forwarded to the Postmaster- 

<3enercd, Madras, within whose competence the matter lies, for such action as 
he considers necessary.

(d) No.

A verage N umber of Y oung Stook H orses prROHASED b y  Governm ent
FOR THE A r m y .

79. T he H onourable Sir  PHIROZE SETHNA : Will Govern
ment please state :

(a) What is the average number of young stock per annum in the areas 
Aubsidised and controlled by Government which is not purchased by Govern
ment for the army ?

{b) What is the average price obtained by the breeders for these Govern
ment rejections ?

H i s  E x c e l l e n c y  th e  C O M M A N D E R - i n - C H I E F  : (a) An average of
3,350 young stock horses were produced annually during the last three years 
o f which half were fillies and therefore not required by Government. An 
average of 1,059 were purchased by Government. The corresponding figures 
for mules wore 781 and 538.

([►) Government have no information as the selling is done by individual 
breeders in the open market.

OOMMUNITIBS FROM WHICH THE N oRTH W eSTBRN R aTLWAY RECRUITED
DURING A pril  to D ecem ber , 1935. '

80. T he H onourable R ai B ah adur  L ala  RAM SARAN DAS : WiU 
Government kindly state the communities to which the persons hplonged 
who were recruited to the North Western Railway in each of posts advertised 
in the Tribune of Lahore in its issues of 10th April, 1935, 18th Aprils
1935, 19th June, 1935, 7th July, 1935, 18th July, 1935, 11th October.
1935 and 27th December, 1935 ?

The H onourable  Sir  GUTHRIE RUSSELL : Hay a statement on the 
table giving the required information.

278 COITCOIL OF STATE. [ I I t h  Maroh 1936.



9UB8TIOM6 AND AMSWaRS. t 9t

c1

•S
1

I

e
8

i!
5-g
§fi
| l
It
|lfe’CpH

r *I- © 00»o S 3

III

o5
as -• — t-

oeCO 2S§

IIP^"s-‘ i

I

«
e
Is

■S's

S3

Z r-  ̂  ̂M



2B0t OOIWOIL OF STATE. [llTH  M arch 1936.

iHSTBUCrriONS ISSUED TO THE NORTH WESTERN RAILWAY ON THE SUBJECT OF
Min o rity  Com m u nities .

81. T h e  H o n o u r a b le  R at Bahat>ur L a la  RAM SARAN DAS : Haa 
the North Western Railway l)een ordered to carry forward the defi- 
oiencies of minority communities to make up their oommmial proportion as 
laid down by the R^way Board ? If so, what are the detailed instruotiotiB on 
this subject ?

T he H onourable S ir  GUTHRIE RUSSELL: The North Western 
Railway was instructed to take steps to see that the percentage fixed for 
Muslims under the orders of Government from July, 1934 was fully worked 
up to. Gov’ernnent are not prepared to lay detailed instructions issued in 
this connection on the table of the House as they are meant for depart
mental use only.

Percentages fix ed  for  various  Communities  on State  R a il w a y s .
82. T he H onourable R ai B ahadttr L ala RAM SARAN DAS : Will 

Government kindly state what are the percentages fixed for the various eomr 
munities for the recruitment of new entrants on each of the State Railways ? 
Will such percentages apply even in those branches of railway services where 
one community preponderates over others ? If so, why ?

T he H onourable Sir  GUTHRIE RUSSELL : I would invite the 
Honourable Member’s attention to the orders contained in Railway Board’s 
letters No. E34 CMl 13, dated 12th December, 1934 and No, E35CM120, dated 
^th August, 1935 and paragraph 74 of the Report by the Railway Board on 
Indian Railways for 1934<35, Volume I, in which the position has been fully 
explained. Copies of all these documents are available in the Library.

R epresentation  of various Communities on the N orth  W estern
R a il w a y .

83. T he H onourable R ai B ahadur  L ala  RAM SARAN DAS : Will 
Government kindly state whether the figures given in the annexed state
ment concerning numbers of loco, drivers, shunters and firemen community- 
wise on each of the divisions of the North Western Railway are correct ? If 
so, how does Government intend to make up the due communal proportion in 
the future recruitment of each community in each division ?
Statement of number of drivf̂ rs, shunters and firemen employed on 1st April,

1931 by each community.
F ikbmbn.

Dlvliion.

Bawalplbdi 
Lahore . 
Delhi . 
Ferosepur. 
Multan . 
Quetta . 
Karachi .



Ths H onourable  Sie GUTHRIE RUSSELL: Gtoverranent have xio 
informaticm as to whether the figures given by the Honourable Member are 
correct and they do not consider any useful purpose will be served by collecting 
the information. Orders regarding the representation of minority commuxii- 
ties apply to the North Western Railway as a whole and not by divisions. .

SuBCHARGB ON RAILWAY F b KIGHT ON COAL.

84. Thb H onourabijs R a i B ah adur  L ala  RAM SARAN DAS : Will 
Government kindly state whether they intend to withdraw surcharge on rail
way freight on coal ? If not, why not ?

T he  H onoubablb Sir  GUTHRIE RUSSELL : In view of the present 
financial position, Government regret they are unable to consider the with
drawal of the surcharge.

T ravelling  T icket  Collectors, N orth  W estern  R a il w a y .

85. T he H onourable R ai B ah adur  L ala RAM SARAN DAS : Will 
Government kindly stat/e the reasons which led the North Western Railway 
to treat the travelling ticket collectors differentially in matters of scale 
of salaries and allowances as compared to other train running staff? Do 
Government intend to reconsider this decision at an early date ?

T he H onourable  Sir  GUTHRIE RUSSELL: Government have, 
during the last five years, already replied to more than 400 questions concerning 
travelling ticket inspectors, travelling ticket examiners and similar staff on 
the North Western and East Indian Railways in the other House giving detailed 
information covering almost every aspect of this subject and I would refer the 
Honourable Member to these replies.

Government have given the whole subject their very careful consideration 
and have granted the staff concerned the maxima concessions in pay, allow
ances and prospects that they consider justifiable. Government are not 
prepared to revise these orders and in the circumstances consider that no useful 
purpose will be served by providing further information on this subject.

Purchase of the B engal and  N orth -W estern  R ailw ay  and  RoHiLKui^b
and  K umaon R a il w a y .

86. T he H onourable R a i  B ah adur  L ala RAM SARAN DAS : WOl 
Government kindly state whether they have decided to purchase the 
Bengal and North-Western Railway and the Rohilkund and Kumaon Railway 
when their present terms of contract expire ? If not, why not ?

T he H onourable Sir GUTHRIE RUSSELL : The matter is under 
consideration.

Savings effected  on State  R a ilw a y s  due  to the D ivisio n al  System .

87. T he H onourable R ai B ah adur  L ala RAM SARAN DAS : Will
Government kindly state what savings in the cost of establishment have 
been effected in the annual expenditure on each of the State Railways, since 
the divisional system ** has been introduced ? "

T h e H onou rable  Sir  GUTHRIE RUSSELL : I would invite the 
Honourable Member’s attention to the Honourable Mr. J. C. B. Drake’s

QUESTIONS AND ANSWERS. 281



r x̂liee to question No. 9 of the Honourable Mr. Jagadish Chandra Banerjeê  
aad question No. 103 of the Honourable Member asked on the 20th Septem
ber, 19S2 and 23rd September, Idd^respeetiyely in this House. This is the 
only information readily available with Government.

T h e  H o n o u e a b l e  R a i  B a h a d u k  L a l a  RAM SARAN DAS: H a s  
there becm any change since ?

T h e  H o n o u r a b l e  Sir GUTHRIE RUSSELL : I cannot understand 
in what way.

T h e  H o n o u r a b l e  R at B a h a d u r  L a l a  RAM SARAN DAS : In the 
way of expenditure.

T h e  H o n o u r a b l e  Sir GUTHRIE RUSSELL: I really could not te IK 
the Honourable Member that, off-hand.

R ifiH T  OF A p p e a l  o f  E m p l o y e e s  o f  S t a t e  R a i l w a y s  t o  t h e  P u b l i c

S e r v i c e  C o m m i s s i o n .

8 8 . T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS : W il^  
Government kindly state whether on State Railways whenever any 
enquiry is held against any officer or subordinate, the person aggrieved has a 
right of appeal or redress to the Public Sê ^̂ ce Commission ? Tf not, why not ?

T h e  H o n o u r a b l e  Sir GUTHRIE RUSSELL: Presumably the
Honourable Member refers to State-managed Railways. If so, the reply 
in the negative. Under the Public Service Commission (Functions) Rules, a 
copy of which is in the Library of the House, the Government of India consult 
the Commission regarding officers’ appeals and eases involving disciplinary 
action against officers.

P o o l i n g  o f  E n g i n e s  o n  S t a t e  R a i l w a y s .

89. T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS : Wiir 
Government kindly state whether the system of pooling locomotive engines- 
on each of the State Railways resulted in economy and better punctuality and 
efficiency in running of passenger trains ?

T h e  H o n o u r a b l e  S i r  GUTHRIE RUSSELL: Locomotive engines 
are not pooled with a view to improving punctuality and efficiency in the 
running of passenger trains. The success of the policy of pooling engines is 
to a large extent reflected in the few new engines purchased and the large 
number of engines broken up without renewal during recent years.

C o s t  o f  A n n u a l  R e p a i r s  d u e  t o  t h e  P o o l i n g  o f  E n g i n e s .

90. T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS : Will 
Government kindly lay on the table of this House, a comparative statement 
showing the cost of annual repairs to locomotives running on the pool 
system ? What is the number of engines (locomotives) standing for want of 
repair as compared to the pre-pool period ?

T h e  H o n o u r a b l e  Sir GUTHRIE RUSSELL; No separate statistics 
relating to pooled and non-pooled engines are available. No increase in the 
annual cost of locomotive repairs or in the number of locomotives awaiting 
repairs has been apparent since the pooling system was introduced and 
extended.
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Gbant  of F ree  P asses to E m ployees  of State  R ailw ays  and  D efin itio n
OF “  F a m il y / ’

91. T he H onourable  R a i B ah adur  L ala RAM SARAN DAS : Will 
Government kindly state the definition of family as far as the grant of free 
passes is concerned to the employees of the State Railways ? Does the- 
liamily include the adopted son or daughter or adopted parents ? If not, why 
not ? Will Government kindly lay a copy of the relevant rules on the table 
of this House ?

T he  H onourable  Sir  GUTHRIE RUSSELL: I am laying on the 
table relevant extracts from the Free Pass Rules of the five State>managed 
Railways from which the Honourable Member will observe that the term 
“ family ” is interpreted differently on the various railways. Except on the 
Burma Railways, adopted children are eligible for passes, but not adopted 
parents. A limitation in the number and category of dependent relatives is 
necessary in the public interest. ^

QUESTIONS a n d  ANSWER8. 28S

Extracts fbom the Pass Ruijeb of the Statb-vakaqfd BAiLWi^Ys.

Kxiract paragrttph 34 from the Burma Railway9' Pasa Rules.
* • * * * ' * «

34. The term * family * includes the wife and legitimate children and step-ohildren 
of an employee, provided they are residing with and are wholly dependent on him. 6on» 
of 18 years of age, and married or widowed daughters or strp-daughtere will not be con
sidered dependent. I f  the employee is a bachelor or widower, the teim ‘ fcmi y * vill 
include either a w idows mother, or a siBter being a spinster, provided that she is residing 
with and is wholly dependent on him.

Extract from the EasUm Bengal Railtcay F obs Rvlee.

68. Family.— T̂he term “ family”  includes wife, legitimate sone and step ponp under 
18 years, unmarried or widow daughters and step-daughters of any age, and irarrifd 
daughters under 18 years, o f an officer residing with end wholly dependent on him. It 
may also include not more than two dcp^dent relatives. *

Note.—Passes will not be granted for more than one wife at a time.
09. Dependent rdatives,— T̂he term “ dependent relative *’ includes mother, if a 

widow, sisters including st^p nistArs, unmarried or widow and brothers including step 
brothers under 18 years residing with and wholly dependent on the officer.

70. Adopted children*—Adopted children (sons and daughters) are not eligible for 
passes unless the employee has first obtained a court certificate to the effect that Y.e haf̂  
legally adopted such children. This certificate must be placed on the eirpJoyee’6 pertonal 
file. Adopted children should always be shown and recorded on the pass as finch.

Extract from paragraph 20 from the Eaet Indian Railtuay*s Free Paes Regulations.

20. The term ‘ dependent relative * only includes pereons who are actual meirbei k 
of the employee’s housdiold and exclusively dependent on him for the meanf of €ubf if tf rce. 
It will not include any male person of an age to earn his own living* nor the wife or childien 
of such person. The limit of the age of a dependent male youth chculd be 18, except 
those who are attending school or university. It may include an adopted child.

Extract paragraph 26 from the Great Indian Ptnintn^Ja Railway''s Hi hs for the issue 
of Free Passes and Privilege Ticket Orders,

26. In the above rules the following definitions are to be understood unless there is 
anything stated to the contreiry.

B



The term family iixoludes :
{a) (t) Wife or wives (not more than two).

(ii) Sons and step-sons under 18 years of age.
(ttt) Unmarried and widowed daughters and stop daughters of any age.
(iv) Married daughters and stop dauehters under 18 years of age provided

the>- rflsidf) with and are wholly dependent on the employee.
{v) Sons and step-sons over 18 years of age on production of a certificate from 

the Principal of the school or college which they are attending.
(6) The term ‘ dependent relative* shall not include any person who is not an 

actual member of the employee’s household and entirely dependent on him 
for means of subsistence. It may include an adopted child.

Not more than two dependents should be included in any pass.
Dependent relatives include :

(<) Father.—If he is unemployed and in such a condition as to be beyond work, 
and entirely dependent on his son/daughter for support and a permanent 
member of his/her household.

{ii) Mother.—If she is a widow or her husband is uneirtiployed and in such condition 
as to be boyond work, and entirely dependent on her son/daughter for 
support and a parmanent member of his/her household.

iiii) Sister.—If she is unmarried or a widow and entirely dependent on her brother/ 
sister for support and a permanent member of his/her household.

<tv) Brother.—If he is under 18 years of age, unemployed and entirely dependent 
on his brofchor/ftister for support and a permanent member of his/her 
household.

<w) Brother over 18 years of ago on produotion of a certificate from the Prinoipal 
of the school or college which he is attending^

ExTRAOT r AaAGBAPH 25 FBOM TH» NOETH W®8TBE*T RaILWAT’* PABS RTOK8.
*  « « * •  41 1» 41

25. Dependent relatives.— (a) The term ‘ family’ includes:- 
(t) wife ;

(ft) legitimate and step-sons under 18 years ;
(iit) unmarried daughters and unmarried step-daughters of any age ; and
(«») widiw3d daughters and widowed step-daughters of any age of an o fficer^ - 

siding with and wholly dependent on him,
It may aUa iaoluda'not more than two dapendent relatives. The term ‘ dependent 

r3lativ3) * ii3lal>i :n)bh3r or st^p-m>th3r, if a widow, sisters and step-sisters unmarried 
or wil^^r^l, a i l  brobhara and step brothers under 18 years, residing witliand whoUy de
pendent on the offloer. ♦ • 4«

(6) 9molo739 may apply for pa9«es for an adopted child (son or daughter) provided 
h3 has fir It obtained a court certificate, stamped with the seal of the court, to the effeo 
that he has legally adopted the child.
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S avings e f f e c t e d  in  th e  Abm y du e  t o  t  m  In tr o d u c t io n  o f  M o to r
T ranspo h t .

92. T he H onourable  R a i B ah adur  L ala  RAM SARAN DAS : Will 
Government kindly state what ĵ eaxly savings have been effected by the 
introduction of motor transport m various army units ? What corresponding 
reduction has been made in the number of transport animals and in the cost 
of the units concerned ? '

‘ His E xcellency  th e  COMMANDER.in-CHIEF : The collection of
tljie detailed information asked for would involve considerable expenditure of 
time and would serve no useful purpose. Although the cost of maintaining 
certain mechanized units may be less than the cost of maintaining equivalent



riion-mechanized units, there is probably no saving on the whole when the 
initial cost of mechanization is taken into account. Moreover the value of 
mechanization is not to bo j udged purely by the economies which may result 
from it, but also by the increased mobility and general eflSciency for war that 
it produces.

Savings bxpboted  dubing  1936 due  to the  cheap peioe of F oodstuffs .

93. T he H onourable  R a i B ah adur  L ala  RAM SARAN DAS : Will 
Government Idndl}̂  state what savings they expect this year from cheap prices 
of foodbtuPI's as compared to previous years ? What are the prospects for 
next year in this connection ?

H is E xcellen cy  the  COMMANDER-in-CHIEF : There is likely to 
be a slight increase in the cost of foodstuffs this year as compared with last, 
and for the purpose of the Defence Services Estimates for 1936-37 a small 
rise in cost has also been allowed for»

f
IiiiB  OF A r r iv a l  of the  G rand  T ru n k  E xpress  and  d e l a y  in  the  

D e l iv e r y  of L etters  at  N ew  D e l h i.

94. T he H onourable D iw an  B ah adur  Q. NARAYANASWAMI
CHETTY : Will Government be pleased to state :

(а) The time at which the Mail arrives at New Delhi from Madras ?
(б) Whether Government are aware that Madras tapals are delivered at 

certain important places in New Delhi as late as 1 p .m . or even later ?
(c) If the answer is in the affirmative, whether Government propose to 

issue instructions to the authorities concerned so that letters are delivered 
earlier than at present ?

T he H onourable  Mr . A. G. CLOW : (a) If the Grand Trunk Express 
arrives punctually, mails from Madras conveyed by it are timed to reach the 
New Delhi Post Office at 8-40 A.M.

(6) The position is that if the Express to which I have referred arrives 
punctually the mails can be sent out for delivery at 10 a .m . from the New
n>3lhi Po3t Oifioe, but if the train is running late the mails have to wait for
the next delivery which is at 1 p .m .

(c) No. As I have explained, later delivery, when it occurs, is due to 
causes outside the control of the postal authorities, and short of making 
special arrangements for delivery which would be unjustified, further expedi
tion can hardly be secured.

STANDING COMMITTEE FOR THE DEPARTMENT OF INDUSTRIES
AND LABOUR.

• The H onourable the PRESIDENT: I have to inform the House 
that the Honourable Mr. P. N. Sapru has since withdrawn his candidature for 
election to the Standing Committee in the Department of Industries and 
Labour. As there now remain the following two candidates for the two
vacancies, I declare them to be duly elected:
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1. The Honourable Sir Ramunni Menon, and
2. The Honourable Mr. Jagadish Chandra Banerjee.
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T he H onoubable the PRESIDENT : The House will now proceed to 
debate the Bill of Baja Ghazanfar All Elhan which was postponed from thê  
26th February.

T he H okoubable  Mb . HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Mr. President, before we commence the discussion of this Bill, 
I should like to have a ruling on a constitutional point of order which arises in* 
oonnection with this Bill. This Bill was introduc^ in the Simla session and 
we Members of the House did not know whether the sanction of the Governor 
General was obtained or not. It was only recently that I came to know that 
the previous sanction of the Governor Greneral was not obtained and I would 
like to place before you, Mr. President, the relevant section of the Government 
of India Act, section 67 (2), which says that it shall not be lawful without thô  
previous sanction of the (Jovemor General to introduce at any meeting of 
either Chamber of the Indian Legislature any measure affecting the religion or 
religious rites and usages of any class of British subjects in India.

T he H onoitbable the  PRESIDENT : WiQ you please let me know 
whether you made any inquiry whether the Governor General’s sanction was 
obtained or not ?

T he H onoubable Mb . HOSSAIN IMAM : Yes, I made an inquiry. Sir, 
on the 3rd or 4th. We found that the previous sanction had not been obtained. 
And it being a part of the Statute that previous sanction must be obtained, 
since a Standing Order in the Manual of Business, section 66, lays down that 
if any question arises whether a Bill is or is not a Bill which requires sanction 
under the Act it shall be referred to the Governor General and his decision on 
the question shall be final. I therefore ask you, Sir, to order that it was not 
competent for any one to decide the question of the requirement of the Governor 
General’s sanction to a Bill, and, secondly, that the sanction not having been 
obtained it would be vUra vires for the Legislature to discuss this Bill. I there
fore ask your ruling, Sir, and request the Honourable Member in charge of the 
obtained Bill to withdraw it in order to facilitate action.

T he H onoubable the PRESIDENT: What has the Honourable 
mover got to say ?

T he H onoxjbable R aja  GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan) : Sir, I am surprised that my Honourable friend Mr. Hossain 
Imam only recently learnt that the Bill requires the Governor General’s sanction 
and that the same had not been obtained. I think, Sir, I owe it to the Honour
able Members of this H oubc as well as to those people who are interested in this 
Bill outside that I should describe briefly the history of the Bill. What 
happened was. Sir, that when I gave notice of the introduction of this Bill

Erevious to the Simla session, I applied for the Governor General’s sanction to 
e kindly obtained for the introduction of this Bill. To this letter, Sir, I rece
ived a reply from the Legislative Department that this Bill did not require the 

Governor General’s sanction. That letter is No. F.-268/315-C. & G., dated—
( 286 )
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T he H onoubablb thb PRESIDENT : Will it in any way help you that 
YOU received a written reply from the Government of India ?

The H onoubablb R aja  GHAZANFAR ALI KHAN : Sir, I only want 
to assure the Honourable Members that as far as my duty was concerned I did 
apply for sanction, and I got a reply in writing from the Legislative Depart
ment that the sanction of the Governor General was not required. Well, Sir, 
this reply I have read very carefully. It does not say whether the matter was 
referred to the Governor General or not.

T he H onoubable the PRESIDENT : But you will admit that the 
■Governor Generar« sanction is necessary V

The Honoubable Raja GHAZANFAR ALI KHAN : But, Sir, this is 
another point which I submit requires your decision. It is stated that any 
Bill which concerns the religion or religious rites and usages of any class of 
British subjects in India requires the previous sanction of the Governor General 
in India. I submit, Sir, that this Bill does not come under thai qualification 
because it merely concerns the management of the property which is in the 
possession of a religious institution. Therefore, strictly speaking, it does not 
come under that class. But assuming that this Bill comes under that class, 
1 would like to know whether the Governor GeneraFs sanction was obtained or 
not ? If the matter was referred to the Governor General, Sir, and the 
Governor General decided that his sanction was not required, then I beg to 
submit that there is no point of order in what Mr. Hossain Imam has said 
because it is only the Grovernor General who can decide whether any particular 
Bill requires his sanction or not.

T he H onoubable the PRESIDENT : You have to satisfy me that the 
papers were sent to the Governor General. '

T he H onoubable R aja  GHAZANFAR ALI KHAN: Sir, the letter I 
received says :

“  I am directed to inform you ’ ’—now. Sir, it does not eay by whom. Jt says 
nm directed to inform you that the Bill in question does not require the previous sanc
tion of the Caovemor General

Well, Sir, after this letter, I was naturally satisfied that the Bill did not require 
sanction. There is one point I would lay before you. The Honourable Mr. 
Hossain Imam ought to have raised this question at an earUer st^e. The Bill 
f̂ter it was introduced at Simla was published in the Gazette of India and the 

procedure is that whenever the Grovemor General’s sanction is obtained it is 
clearly noted that the Governor General's previous sanction has been obtained.

The H onoubable the PRESIDENT: Assuming that the Governor 
General’s sanction was necessary, how does the delay in raising this plea affect 
the question ? ’

T he H onoubable R aja  GHAZANFAR ALI KHAN : WeU, I personally 
submit, Sir, that it will not make a thing legal which is otherwise illegal merely 
because this point has been raised at a later stage ; and as far as my friend’s 
suggestion, that I should withdraw the Bill, is concerned, I would only submit 
^at, after all. Sir, you are the custodian of the rights of the Members of this 
House. I have made an honest attempt to introduce this ffill and conform to 

the formalities of the law.
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The H onourable the PREISIDENT : I can see that so far as you are* 
concerned it was no fault of yours. That is perfectly apparent to me. But at 
the same time, if the sanction is newssary» even if this Bill is pasHed, how will it 
be a valid measure ?

T he H onourable K aja GHAZANFAR ALI KH.\N : But, Sir, I must
admit that if the sanction was necessary and was not obtained, even if this Bill 
is passed, this will be such a serious legal flaw that all my efforts would have been 
useless. Therefore, Sir, I leave the matter entirely in your hands to decide 
what the proper course would be for me to adopt in this connection.

T he H onourable the  PRESIDENT: I had some notice that
the Honourable Mr. Hossain Imam was going to raise this objection* 
today and I have therefore given this matter my most careful considera
tion. The point taken by the Honourable Mr. Hossain Imam is that 
this Bill affects the religion of a class of British subjects in India and 
therefore requires the previous sanction of the Governor General, which 
it admittedly has not received. I am informed that the relevant facts, 
are as follows. The Honourable mover in giving notice of the Bill requested 
that the previous sanction of the Governor General should be obtained if 
necessary. The Department of Government concerned was of opinion that 
sanction Mas not required, and having inferred from the language used by the 
Honourable mover that he had left the matter in their hands, concluded that 
no question arose within the meaning of sub-rule (3) of rule 19 of the Indian 
Legislative Rules. Consequently, the Department made no reference to the 
Governor General under that sub-rule but merely informed the Honourable 
mover that sanction was not required. The opinion of Government that 
sanction was not required was of course binding upon no one, for the effect of 
sub-rule (,3) of rule 19 is to vest the decision of that question in the Governor 
General alone. If therefore the point raided by the Honourable Mr. Hossain 
Imam had been taken when the Honourable mover rose to move for leave to* 
introduce the Bill on the 26th September last my course would have been 
clear. I would then have directed a reference t-o be made for the decision 
of the Governor General and would not have allowed the Honourable mover to 
move for leave to introduce until the Governor General’s decision had been 
obtained. But the Honourable Mr. Hossain Imam's omission to take this 
objection in right time cannot affect my decision in any way. The Bill has 
now been introduced and we are now at the consideration stage and it appears 
to me that the stage at which a decision could have been obtained from the 
Governor General in accordance with sub-rule (3) of rule 19 has expired. If 
ihat sub-rule is read in its immediate context, that is to say with sub-rules 
{1) and {2) it is in my opinion quite clear that it operates only at the stage when 
the validity of a notice of intention to move for leave to introduce a Bill is in 
question. In my opinion, therefore, the Chair has no jurisdiction to stay pro
ceedings on this BiU pending a reference to the Governor General of the ques
tion whether previous sanction was required and should have been obtained 
to its introduction. I would however invite the Honourable mover’s atten
tion to certain considerations which in my judgment are relevant to the course 
of action which it would be prudent for him to iSopt. Sub-section {2) of section 
67 of the Government of India Act provides that it shall not be lawful mthout 
the previous sanction of the Governor General to introduce at any meeting of 
either Chamber of the Indian Legislature any measure affecting inter alia the 
religion or religious rights and usages of a class of British subjects in India. 
If ^erefore this Bill affects the religion of a class of British subjects in India, 
the unlawfulness at which sub-section (2) of section 67 is aimed has already
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been perpetrated, in that the measure has already been introduced without the 
necessary sanction. Further, since the sanction required is previous sanction 
to the introduction of the measure, no ex poatfdcto grant of sanction would cure 
the unlawfuhiess. In other words, assuming the Bill to have required previous 
sanction, the only means of curing the failure to obtain the necessary sanction 
would be for no further proceedings to be taken upon this Bill and for the 
Honourable mover to introduce a fresh Bill with the necessary previous sanc< 
tion. The Honourable mover would in ray opinion be well advis^ to take this 
course. He will observe that, while in respect of provincial legislation it iŝ  
enacted in the proviso to sub-section (5) of section 80A that an Act subsequently 
assented to by the Governor General shall not be deemed invalid by reason only 
of its requiring the previous sanction of the Governor General, no correspond
ing provision is made in respect of central legi.slation, with the result that in the 
event of this Bill being passed by both Chambers and receiving the assent of 
the Governor General, it may well be that its validity would be subject to 
challenge in the courts on the ground of a necessary previous sanction not 
having been obtained. I cannot however dictate to the Honourable mover 
the course which he should adopt and my ruling on the point raised by the 
Honourable Mr. Hossain Imam must be that, unless the Honourable mover 
elects to adopt the course which I have suggested, the debate on the Motion 
before the House and all further proceedings on the Bill must take their normal 
course, but in that case, the Honourable Member should be prepared to take 
the necessary risks.

T h e  H o n o u b a b l e  R a j a  GHAZANFAR A LI KHAN : Sir, I am v«ry 
grateful to you for the kind advice you have given me. As far as the point of 
order is concerned, you have ruled that the discussion will proceed but I per
sonally consider that I will be well advised in accepting yoiu: advice and with
drawing the Bill. I would therefore ask your permission to withdraw the Bill, 
and I hope to send in a fresh one today and apply for the necessary sanction.

T h b  H o n o u b a b l b  t h e  p r e sid e n t  : I compliment you on the prudent
course you have adopted.

The Bill was, by leave of the Council, withdrawn.

DUKOAH KlIWAJA SAHKB BILL. 2 8 0

RESOLUTION Hh INDIANISATION OF THE PUBLIC SERVICES 
PARTICULARLY WITH REFERENCE TO MUSLIM RECRUITMENT.

T h e  H o n o u i l\ k le  Mr. HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Sir, I rise to move :

“  That thia Council recommends to the Governor General in Council to consider th<- 
question of Indianising the Public Services under the Government of India in relation to 
i^e cjueBtions of Muslim reproBcntation and reduction of pay of future tntinntf'

Sir, this Resolution is not mandatory. It is an innocuous thing. It is 
a method adopted by us to raise discussion on questions of public importance 
on which we wish to know the action taken by Government and to press our 
own grievances. My Resolution deals with the subject of Indianisation, parti
cularly with I'eference to the recruitment of Muslims and the pay and euiolii- 
ments of future entrants. Indianisation was once upon a time looked upon 
with disfavour by Government. In e ffic ie n cy  and other impediments used to 
loom large on the horizon of Indianisation. times have changed and with
that the policy of Government has also changed! It is now much more in line 
with public opinion, although its pace is slow. I readily concede that there 
has been a steady advance towards Indianisation. The only difference now 
between Government and ourselves is about the pace of Indianisation. We



[Mr.UoBsain Im 9m. *
wish that it should be accelerated while Government are not yet ready to change 
the pace very much. Incidentally, I should like to warn Government that 
their policy of Indianisation is proving a dismal failure from two points of view. 
Firstly, Sir, Indianisation at the present moment is becoming more and more 
an area monopoly. There are services which are the preserve of the Madrasis ; 
other services are in the clutches of the Bengalis, and there are yet other 
services which have become the monopoly of our Punjabi friends. Some 
unfortunate provinces like far-off Assam, my own unfortunate province of 
Bihar, the Central Provinces and the Frontier, although they form about 
one-third of the population of British India, do not get even one-thirtieth of the 
iiervices under the Central Government. The enterprising portion of the 
population are always to the fore and when one man comes in, his entire family 
get a sort of preferential treatment, with the result that people of other pro
vinces are totally excluded. In this exclusion there is no differentiation. 
Hindus and Muslims both fare badly, and we realise that after all there is 
something in provincialism. The Muslim is as anxious to get service for his 
Hindu provincial man as the Hindu is to get service for the Muslim from his 
own province. I welcome this attitude which I have sometimes found in 
Honourable Members of this House. What I am trying to do is, in addition 
to having a reservation for minorities, to get a conver,tional reservation for 
provinces also. My defence of this demand is that the very idea of Indianisa
tion originated from the principle that the disbursement of Government should 
go to enrich the nation^s of the country. The first principle of civics, as 
you know. Sir, is that the function of civiUsed governments is to make a bett.er 
and more equitable redistribution of the material goods of the world. This 
fundamental principle is controverted if we allow- certain classes or certain 
<;ommunities or certain areas to monopolise Government services. It is for this 
reason that I wish to bring to the notice of Government the lamentable ̂ sition 
which we Biharis and Assamese, the Central Provinces wcUletĥ , the Frontier 
men, and the Burmans occupy in the services under the Goveimment of India. 
To me it is very sad, because at the present moment the Home Depart
ment is in charge of Mr. Hallett, who himself is a Bihar civilian and to 
whom all of us have looked for the redress of our grievances. It is not an 
exaggeration to say that he is one of the most popular oflScers that Bihar has 
yet produced. We are proud of him and we hope that he will do something 
substantial to remove our grievances. One method which the Government of 
India can adopt is to take in their central and other services men from the 
provincial secretariats, men who are already in service, and have passed their 
examinations or have undergone some test. They are quite com]^tent, tried 
hands, and they would be quite able to discharge the duties in the Government 
of India offices. You could adopt the system of asking Provincial Govern
ments to send contingents of such men off and on. I do not say it should be 
adopted for the purpose of filling all vacancies, but in order to remove the 
anomaly of the meagre representation of certain provinces, you may ask the 
local secretariats to send yon a Hindu or Muslim, as you require, to fill the 
places in the Government of India. It is only a question of will, Sir. If 
there is the wOl the Government can find many ways of doing this. It is not 
my policy to criticise only. I always like to give them some suggestions, and 
although I do not dogmatise I leave them free to do what they like so long as 
thare is the intention to remove our grievances.

l^ow, Sir, I come to the main part of my Resolution about Muslim rep^- 
sentation. Much has been said by Government Members and by the public.
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that Government has done thiB, that, or the other, for Muslimci. But my oom- 
plaint is that whatever may have been done is not yet apparent. What is 
a.ppareiit is that there are many defectB and many loopholes of esoape in ther 
way of giving effect to the Resolution of the Government of India. It is 
freely stated that Muslim boys are deficient; they do not come up to the mark ; 
they have to be nominated. All these charges are thrown at our door. No 
doubt they are partial or half-truths. But the reason is not to be found in the 
inefficiency of the boys. It is to be found in causes outside their control. 
It is a well Icnown fact that a vast majority of examiners in India belong to 
non-Muslim communities, and I have to admit with shame that, as there are 
black sheep everywhere, so in the body of examiners too there are people who 
are approacliable and who can be influenced. I do not say they are all 
like that, but there are black sheep everywhere and some of them are like this. 
Secondly, there is a certain amount of communal prejudice also responsible for 
the failure of Muslim boys to get good marks. To experienced examiners there 
are any amount of indications in the answers to show the nationality or religion 
of the examinee, and sometimes inborn prejudice plays a part in withholding 
due marks from Muslim boys.

T h e  H o n o u e a b l e  t h e  PRESIDENT : Do you suggest that examiners
do that intentionally ?

The H o n o u r a b l e  M r . HOSSAIN IMAM: Well, sometimes there is 
unintentional injury also, Sir.

T h e  H o n o u r a b l e  M r . P. N. S a p r u  (United Provinces Southern : Non- 
Muhammadan) : Are the names of the examinees written on the papers ?

The Honourable Mr. HOSSAIN IMAM: No, Sir, But that is a 
thing you can find out from the answers. For instance, in a history paper the 
trend of the answers will tell you what community a boy belongs to and an 
examiner can take a partial attitude if he wants to. This is particularly the 
cfiise in competitive examinations when boys have grown out of the school 
stage and formed opinions on subjects. But apart from all this, is an academic 
qualification the one guiding principle for success and for suitability in the 
services ? I would suggest to the Government to make an inquiry 
as to how many governors and executive councillors from the 
Indian Civil Service were those who stood first in their examinations. 
It does not necessarily foUow that those who stand first make the 
best officers. In many cases you will find that those who have not done 
weQ in examinations have made good. There are in public life many 
instances of men without academic qualifications, who are proved leaders of 
thought and who have attained great success in business. The trouble with us is 
that we make every means an end in itself. Competitive examinations were 
adopted as a system in order to get over the difficulty of favouritism, the fear 
that without such a system certain classes and communities would be favoured. 
It was just a via media to avoid that possibility. They have served their pur
pose, but they have also shoiiTi their defects. It is for this reason that I say 
that undue weightage should not be given to the results of competitive examina
tions alone. Other factors should also be taken into consideration.

The H onoiteable the PRESIDENT : By the examiners ? _

Tub H o n o u e a b l b  M e . HOSSAIN IMAM: Bv the appointing author!. 
ties. For instance, they have themselves admitted the defieiencies of the
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examination system by having also the viva voce test, which is nothing more 
than a system of taking notes and giving marks on principles other than mere 
literary ability. And you know that in the Government of India examinations 
an appreciable portion of the marks is given to the viva voce examination.
I have said this just to point out the difficulties which existed in the old days, 
but now since the reservation circular was issued, some of the departments < 
have adopted a different method. When it is the tuni of Muslims to compete' 
and come in, stifFertests are put to Muslims than would ordinarily be the case 
for the others. We have come across cases in which Muhammadan boys were 
subjected to much stricter tests than was the case for the other communities ; 
sometimes there was no examination for other commmiities, while for MusliniK 
there was a severe test.

I would like to refer to the w’ide and numerous loopholes which
12 N o o n  Hallett’s circular has left for evasions of the intention of

, ‘ the Government. These loopholes are so big that evasions 
have become the rule rather than the exception. The first loophole is that 
technical services are not subject to reservation. That as a principle may be 
quite sound ; in effect it becomes a measure of evasion. Sometimes posts 
which are not in reality technical are declared technical and no reservations are 
made. There are two remedies for this. One is that we should make a rule 
that Muslim boys should be taken in as probationers.

T h e  H o n o u r a b l e  t h e  PRESIDENT : I am ver> sorr\' you are discussing
such an important Resolution on commimal linen.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM : The question in itself is not 
communal, but rather national. Everyone who lives in India, whatever be 
his religion, whatever be his country of origin, is entitled U> a due share of the 
services in the Government, because we all contribute to the central revenues 
and as such we are entitled to get disbursements from Government.

Sir, in the beginning I concentrated on the area question. Now I am 
dealing with the second aspect of the question of the religious monopolies. I 
was referring to the question of technical services. One method is that Muslim 
boys may he taken as probationers at very nominal rates. I do not wish that 
they should get any pay except just to meet their daily expenses so that when 
they are trained they may get a position. The second method is that technical* 
and non-technical posts should be taken together and on the composite whole 
a proportion should be fixed for recruitment, taking into accoimt the technical̂  
posts. K you have 10 vacancies out of which six are technical and four non
technical, ^e Muslim quota should be fixed for the two services taken together 
and not only for the four posts which are non-technical, on a composite basis. 
The second difGidulty that I find in the circular is that reservation has been made- 
in initial appointments. This was done in order to guard against Muslims 
claiming their quota in promotions. There is a show of sense and justice in 
the Government’s consideration that there should be no communal tinge in 
promotions. The best men should get the best jobs, but what I wish to bring 
to the notice of the Government is that what mi^t have been a perfectly 
legitimate thing, has been reduced to a means of evading their due share to- 
Muslims. The proportion of men who used to be promoted is steadily rising. 
Five or six years ago it was not the rule to find more than 20 per cent, of the 
posts filled by promotion. Now there are departments in which 50 per cent, 
of the posts are filled by promotion. I th^fore suggest that reservation 
i îould be in the total recruitment and after deducting the number of men who*
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have got promotions the quota should be fixed in initial recruitment. For 
instance, if there are 100 posts and 50 men are taken by promotion and 50 are 
taken by initial recruitment, according to the present rules the Muslim in 
entitled only to 12 places, although he may not have secured a dingle seat by 
promotion. We wish that the Muslim quota should be fixed at 25 and if 10 
men come by promotion that number should be deducted from the initial re- 
oruitment and only 15 men appointed. I do not want any injustice done to the 
sister communities, but 1 do demand that there should bo justice to Mussal- 
mans.

Then, Sir, there was a very good question raised by my Honourable Leader, 
when we were discussing the Railway Budget, about the quota of the minorities 
where they happen to Iw in a hopelessly small number. His demand was that 
special consideration should bo showTi to the minorities where they are very 
meagrely represented. I endorse that remark of my Leader and I would 
commend it to the attention of the Government. Sir, the injustice to Muslims 
has been so glaring, their grievances arc so just that 1 do hope that the Govern
ment will sec the justice of our demand and take some practical s,teps to amelio
rate our condition. .

I now come to the question of pay and emoluments for future entrants. 
The House will remember that in the Simla session of 1931 I moved a Resolu
tion on this subject, where I gave a great deal of facts about the excessive 
nature of the pay of the Government of India officials. I do not wish to weary 
the House with those details, hut it will suffic?e to say that even iinder the pre
sent new scales the pay in India is the highest in the world in its ratio to the 
per capita income of the population. In no country does the pay of the higher 
officials bear such a high ratio to the per capita income as is the case hen .. 
Sir, it is a well known fact that in India every man, woman or child is an indirect 
taxpayer. It is also admitted that 80 per cent, of the population of India which 
is directly dependent on agriculture now get half the income which it used to 
get before 1929. The price of agricultural produce has so fallen that we do not 
get more than 50 per cent, of the income which we had before 1929.

T h e  H o n o u r a b l e  Rai B a h a d u r  L a l a  RAM 8ARAN DAS (Punjab : 
Non-Muhammadan) : Thanks to the exchange ratio.

T he H onourable Mr. HOSSAIN IMAM  ̂ A s my Honourable Leader 
says, a great deal of this is due to the U, 6d, exchange. I am not here consi
dering the causes ; I am simply stating facts. The income-tax return also' 
shows that our business community is no where near the prosperity which we 
had in 1929.

Then we all know that the introduction of reforms in the provinces is going 
to cost a lot of money to the provinces and necessarily some reduction in the 
heads of income of the Government of India. Because nothing comes out of 
nothing. We will have to give certain heads of income to the provinces in 
order that they may balance their budget. Then we must not lose sight of the 
fact that Bturma is going to be separated, that there is going to be a further 
reduction in our income of about Rs. 3  ̂cf ores due to the separation of Burma. 
All these facts point to one thing alone. That is, that we must reduce our- 
administration cost if we are to give any relief to the taxpayers, if we are not to 
burden them with further and further taxation. The only remedy is to reduce 
this state of things. I beg to submit, Sir, that when the revised scales of pay 
were first adopted the Government did not realise the full nature of the depres
sion and its effect on the finances of the Government of India. If they had 
rt‘alised. Sir, they would not have left the pay as high as they have done. The-
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redactions have been paltry and nominal in the beginning and right at the top 
you find that there is praotioalJy no reduction. I refer to the emoluments of 
the Secretary of State’s services. The policy of Indianisation, Sir, should be 
given a new lease of life. Indianisation up till now has been adopted with a view 
to change the avenue of expenditure, that our money should go to Indians 
and not to foreigners, but now we wish that the Government should adopt the 
method of Indianisation because H would mean a cheaper fortn of government 
than the former government̂  and in this connection, Sir, I have to state that I do 
not blame the Government alone but our public men as well. Our public men 
have not realised that Indianisation to be effective, to be a real success, must 
mean a cheaper and a l)etter kind of service. Our men do not require that 
amount of money which Europeans used to require. (An Honourable Member: 
“ Why not ? *’) Because they are working in their own country and they have 
a different standard of living. The difficulty is that everyone in India is 
affected by the inferiority complex. We think that a difference in pay means 
inferiority. (An Honourable Member: “ Certainly*'.) It does not. It 
means that we are proud of our country and we are prepared to serve it on less 
pay than those who have no plac<> in the country. The result of our past policy 
is tliat we have created a sort of brown bureaucracy who have no sympathy 
with the people, who breathe European air and who think like Europeans. 
I am asham^ of such of my countrymen. I want our men to be proud of 
being Indians and to have the idea of service in their lives. Only very recently, 
when our former Commander-in-Chief adopted a new scale of pay for cadets 
of the Indian Army, there was a hue and cry and everybody was saying that 
it was an injustice that Indian boys should be given less pay, and it was left 
to an Englishman to tell us (and we ought to be ashamed of it) that Indians are 
drawing the same pay as Englishmen draw in their own country, with their 
higher standard of living, with their higher cost of living. A European officer 
in England is content to get a certain scale of pay, but it is not sufficient for 
Indians in India.

Incidentally, Sir, I should like to say that it is a bit hard that promotions 
o f men from one grade to another is still being made on th6 old scales of pay. 
While you are getting new men for the same post why should you promote men 
who have no claim on the higher services ? There shoiflld be one of the two 
rules. Either there should be restriction of promotion to 20 or 25 per cent, as 
in the provincial services, or there should be a rule that promoted men will draw 
the new scales of pay.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Would that not be a breach of 
faith ?

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : No, Sir, because we do not 
give any guarantee to any service man that he will be promoted to a higher 
grade. We may promote him or not promote him ; he has no lien on the higher 
service. I am not referring to the graded system of service. But when you 
Taise a man from the third class to the* second, and from the second to the first, 
from superintendents to assistant secretaries, and so on, it is there, Sir, that 
I say that either of these methods should be adopted. Either there should be a 
reduction in the number of promotions or the j^̂ omotions should be on the new 
scales of pay. Sir, the Government of India with all their defects are far more 
sympathetic to our demands than the Secretary of State could possibly be. 
It is fcxr this reason. Sir, that I have confined my Resolution to the services of 
the Governor General. I have neither dealt in my speech nor have I made my
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Resolution eflFective for the Secretary of State’s services. Because there I 
know that the Government of India w as powerless in certain respects as we 
ourselves'. We all sail in the saftie boat and I d6 hope that they will do some
thing substantial and something pflPective to reduce our cost and to give us due 
representation.

Sir, I move.

T h e  H o n o u r a b l e  Mr. M. G. HALLETT (Home Secretary): Sir, my  ̂
Honourable friend Mr. Hossain Imam has brought a very moderate Resolu
tion before this House. He asks the Governor General merely to consider 
certain questions. Sir, when questions are put before us, I do not think we 
can be accused of refusing to give due consideration to any suggestions that 
are made. Possibly in some cases, when the suggestions are rather absurd, 
my consideration may not take very long. In other cases, when suggestions 
of some value are made but which present difficulties, then my consideration 
may be rather prolonged and it may take some time before the final decision 
is reached. However, I think the Honourable Member is fully aware that 
there is no reluctance on the part of the Governor General in Council or on the* 
part of the Home Department to refuse to consider any suggestions which are 
made to them about these questions which are referred to in this Resolution.

His Resolution, when I first saw it, seemed to me a little vague and I 
could not quite tell what he was driving at. But he was good enough to tell 
me a day or two ago the points that he was going to rise. The I^solution 
has reference only to the services under the Governor General in Council and 
not to services like the Indian Civil Service and the Indian Police under the 
Secretary of State. The first question he raised was Indianisation. I do 
not quite understand why that question has been raised, because all these 
services are already entirely Indianised. But his real object was not to intro
duce Indianisation, but what I may call provincialisation. He spoke for the 
backward tracts— t̂he minor provinces, such as Bihar and Assam—and he 
contended that Madras, Bengal, Punjab and other provinces got a larger share 
of appointments. Well, Sir, we have always held that India is really one 
country, that there should be a spirit of nationalism in India and that in 
regard to appointments there should be open and free competition betweeiT all 
the parts of the country. The Honourable Member apparently wishes to 
have percentages fixed for the provinces just as we have fixed percentages 
for the minority communities, and in particular th  ̂Muslim community. This 
view we have always opposed. The same claim i«s often put forward in pro
vinces. I have seen it myself. In a province you have a district which is 
possibly neglected or considers that it is neglected. For historical or other 
reasons, it has not such a good system of schools or colleges available for its 
boys, and as a result that district gets few of the central appointments under 
the Local Government. It is possibly the same thing in regard to the central 
appointments. Speaking again from my own knowledge of Bihar, as long 
as Bihar was tacked on to Bengal, it certainly suffered. The Bengali got 
many more appointments imder the then Government of Bengal than the 
Bihari. But the reason for that was that the educational facilities of Bihar 
were not so good as those of Bengal. Ever since the Government of Bihar was 
started, improvements have been made in the educational facilities and the 
result has been that the boys of Bihar are now quite able to hold their own with 
the Bengali. I see no reason why, if they are enterprising, boys fro u Bihar or 
Assam should not come up and compete successfully at the competitive 
examinations which are now held for entrants into the various services under 
the contarol of the Governor General in Council. So, speaking for myself
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I am not in favour of introducing a spirit of provincialism which I t̂ hink is in 
cordSict with the real spirit of Indian nationalism. Anybody should be eligible 
for service whether he comes from the North-West Frontier Province or from 
Madras, whether he comes from Assam or from Sind and I have no doubt that 
from these backward provinces boys will come forward who will be equall}̂  
suitable for these appointments.

That brings me on to the further point that the Honourable Member raised 
âbout the exaoodnations— t̂hat the form of examination was not entirely suit
able in some cases and that it might well happen that a boy who passed first 
in the examination was not likely to make as good an officer "as a boy who was 
lower down in the list. That, I am quite prepared to admit. We frequently 
see oases of that— t̂hat a boy with purely academic or literary qualifications 

•does not make an entirely good officer. But, as the Honourable Member 
himself observed, we try to counteract that by the system of viva voce examina
tion which takes into account the boy’s record, points other than purely book 
learning, and his general character and capacity. Speaking for myself, again, 
I should like to see the marks for viva voce increased in all examinations pro
vided proj^r viva voce examinations can be held. But in the examinations to 
some services the number of candidates is so large that the practical difficul
ties of holding a viva voce examination are very great. These, I think, were 
his main arguments with regard to Indianisation,” which as I have said in 
;his case reaUy meant “ provincialisation.” He then went on to the question 
of Muslim representation and to the effect which was being given to the orders 
contained in the Resolution of the Government of India of July, 1934. He 

•contended that there were still loopholes and that these loopholes enabled 
designing people to defeat the object of that Resolution. I will read to him 
from one of the orders that have been issued which will show the way iil which 
we are dealing with these questions and doing our best to stop loopholes. This 
was a case of the Audit and Accounts Department. That Department is, 
I admit, largely maimed by Hindus, mainly, I think, because they have got 
a better he«& for figures than most Muhammadans have, and therefore are 
most suitable for that department. But we- are trying our best to get 
MiAammadans in up to the percentages which we have ^ed. It is a matter 
in which the Auditor General himself takea a very kewi personal interest and 
he is taking all steps to see that all the loopholes, if they exist, are blocked up. 
It is on his strong recommepdation that we agreed to make special regulations 
for that department. What we said in dealing with the matter is this :

“  The Governor General in Council is satisfied that special diificultics exist in applywg 
the policy of communal recruitment to the Audit and Accounts Department. The diffi
culties are that members of the minority communities and eRpecialty Muslime. have not 

. in the past served in the Audit and Accounts pepartment in appreciable numbers, that 
they do not at present apply readily for employment in this d( partment and that those 
who do enter the department are apt to find the work uncongenial and to seek a tranpfer 
to som e other department early in their service. In view ot these special diffloulties which 
do not e^ist in the central departments generally, the Governor General in Council î i 
pleased to confirm the orders passed by the Auditor General as regards communal recruit* 
mont in the Audit and Accounts Departnient

That shows, I think, that we are paying considerable attention to these 
loopholes and doing our best to fill them up. We have practically completed 
Hie work of issuing instructions as to how these percentages ought to be 
applied to the various departments under the Central Government especially 
the outlying circles. There is only some small department in which the 
defiled figures have not yet been worked out. Then, after the 1st of April, 
we shall be getting returns showing how this scheme is working. JVhen we
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have got these returns we shall be in a better position to see whether, as the 
Honourable Member suggests, there are loopholes or not. He further suggested 
that the object of the Resolution was being defeated by increasing the number 
of appointments that were being made by promotion. Whether that is a 
fact or not, I do not know. I do not think myself that is very likely to happen, 
but I wiU bear the point in mind and will see if anybody is trying to defeat 
the object of the Resolution by making a larger pt̂ rcentage of appointments 
by promotion, compared to what the practice was before. Whether we could 
fix a quota for recruitment based on the number of appointments made by 
promotion as well as by direct recruitment is rather a more doubtful matter, 
and I am not prepared to say definitely whether that suggestion can be accepted 
or not. However, it is a point which I undertake to consider.

A further suggestion made by the Honourable Member was that in services 
where minorities are at present very inadequately represented, special measures 
should be taken to procure representation in increasing numbers. That, as 
far as I can see,would mean going away from our percentages. That, certainly, 
1 am not prepared to do. We fixed these percentages with great care and we 
are applying them with great care and to make exception in particular cases 
would inevitably give rise to considerable difficulties and disputes.

Finally, he got on to the question of the emoluments of Government 
servants. He contended that the Indian Grovemment servant should be lower 
paid. I was wondering whether he would go as far as to advocate the 
Congress doctrine that nobody was worth more than Rs. 500 a month, or 
possibly less. He did not, I was glad to see, go as far as that. His contention 
was that the financial position of India was extremely bad. Not being a 
financier, I cannot say much about that. But I listened with very great 
interest to my friend the Finance Secretary’s speech the other day and it seemed 
to me there were rays of hope in that speech and that we can look forward to 
the future in a spirit of optimism. The pay of all services under the Govern
ment of India was very carefully considered in the year 1932-33 at a time when 
the financial position of the Government of India was a great deal worse than 
it is now, and I think there is no doubt that in considering the question at 
that time the Government did take into account what the financial position 
was. But that is not the only point to take into account. We have to consi
der what an officer’s market value is, what the expense of his training and 
education lias been, especially in the case of technical posts. In other words, 
you have to give your servants a wage worthy of their capacity. Whether 
we can make any further reduction for new entrants is I think extremely 
doubtful. The whole matter has been very carefully considered, and the 
rates are not in my opinion unduly large as compared with the remuneration 
which people get in private employment. When wc have new governments 
in the saddle they no doubt will be able to deal with this question, and it would 
be far more suitable for Provincial Governments of the future or the Federal 
Government of the future to tackle this question than for us to make a new 
revision after we have completed one only two years ago. I think the Honour
able Member also said some posts at the top of the s5rvices had been omitted, 
but I cannot find that that is the case. The revision referred not only to the 
general ])osts in the service but in most oases to the posts at the top. In the 
< ase of some technical posts no final decision has been made, because ‘ each 
case has to be considered on its merits and with reference to the individual 
whom it may be necessary to employ.

Those I think are the main points which ho raised ; when I get a printed 
copy of his speech I will see whether there are any points which I have 
omitted to mention, but I can assure him that if I find there is anything in
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hifi suggestions 1 will give then full oonsideration ; if I think there is nothing 
in them I will give &em summlty oonsideration and dismiss them. But 
they will have consideration and I trust on that assurance he will withdraw 
the Resolution.

T he H onouhable Mb. HOSSAIN IMAM : Mr. President, 1 was rather 
disappointed by the reply of the Honourable Home Secretary in regard to 
my aspect of Indianisation, which he preferred to call provincialisation. 
I am still unconvinced, and believe a time will come when provincialism, as he 
calls it, wiU be the rule of the day. However both of us have to wait for public- 
opinion to be educated on that question.

I am really grateful to the Honourable Home Secretary for the assurance 
which he has given here about Muslim representation. I would request him 
that the returns he get should include the two items I have raised about the 
Muslim quotas in the diflTerent services for which he has fixed no percentages, 
as well as the quota of Muslims coming through promotions. If he gets 
figures for these two items I feel sure that he will be convinced that our case 
is based upon justice and that we have made out a case for the revision of 
those items.

He also referred to the question of emoluments and he suspected that 1 
am an advocate of the Congress system. I would like to remind him that even 
in 1931 I stated, and I state it again, that I am an unashamed admirer of the 
British Oovemment administration of its home affairs. The scales of pay and 
emoluments in England in relation to the per capita income of Englishmen 
are the best and most adaptable method for the Government of India. If 
the ratio of the English pay to the average English income were adopted in 
India and the pay here bore the same ratio to the per capita Indian income, 
we would be more than satisfied. That is all that we wish the Government 
to do and that will not be very different indeed from the Congress scale, if 
you work it out.

Then I forgot to nay in my opening speech that Muslims in the officers’ 
rank of the army are faring very badly. Although we do not want that there 
should be any fixed quota, at least His Excellency the Commander-in-Chief 
can exercise his power of nomination to make good the communal deficiencies 
which appear in the admissions to the Military Academy at Dehra Dun. Even 
among the cadets from the army the representation of Muslims is very deficient. 
I would make a special request to the Comraander-in-Chief to bear this in mind 
when he next exercises his option to nominate.

In view of the assurance given by the Honourable Home Secretary, 1 
ask the leave of the House to withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.
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RESOLUTION RE JOINT STANDING COMMITIEE ON IND'AN.
DEFENCE. '

T he H onourable  Mb . P. N. SAPRU (United Provinces Southern r 
Non-Muhammadan) : Sir, I rise to move the following Resolution :
. “ This Council recommends to the Governor General in Council that he may 
be pleased to constitute a Joint Standing Committee on which both Houses of the Indian 
Liogifllature should be adequately represented through elected repreeentativfs for the 
purpose of consultation and advice on problems connected with the defence of India



Sir, I am not in this Resolution raising any big question of policy. I 
am not raising any question of the transfer of Defence or of^Indiamsation. 
It is a very moderate Resolution and I shall eoideavour to put it as moderately 
as I can. Perhaps you will allow me, in order to explain my Resolution
iio explain the present constitutional positic«i in r^afd to Defence. The 
•oonstitutional position today is that the Legislature does not vote defence 
tgupplies. We can discuss questions relating to army expenditure only with 
ihe previous assent of the Governor General. The army budget is open to 
•discussion but it is not votable. The Executive in charge of the army is 
absolutely irresponsible. Now, Sir, what will be the position hereafter. I 
The declared policy of the British Government in India is that defence to an 
increasing extent shall be the concern of the Indian people and not the British 
people alone. Now, if effect is going to be given to this policy, then some
thing should be done in the direction of increasing the association of Indians 
and Indian Legislatures with defence administration. The Indian Statutory 
Commission in their report, volume II, page 176, made the suggestion which, 
I have put forward for acceptance by this House. They had made certain 
recommendations in regard to the reconstitution of the Central Government 
and after explaining what those recommendations were, they go on to say :

“ The Central Legislature as now conBtitutcd could not vote-supplirp for the army 
appropriations of revenue for this purpose, in accordance with the arrangemfnt we hav© 
assutnod, would bo authcrisod by certificate of the Governor General. But we should 
Uk© to aee the oonatitution of some Committee on Army Affairs on which the Central 
Lf>gislatui*e, and in time we hope the Indian States also, would have representatives for 
the purpose of discusBing and keeping in louch with military questionfe
Therefore, Sir, I have the authority of the Statutory Commission in my favour ; 
the recommendation that I am asking this House to accept is one which has 
the support of the Simon Commission behind it. If Defence is to be transferred 
Bome day, then it is quite clear that our endeavour should be to have a well- 
informed public opinion in regard to defence affairs. We must have in the 
Legislatures a more instructed opinion in regard to army, navy and air force 
questions. His Excellency no doubt thinks that our criticism is at times 
one-sided and academic. The reason for our criticism at times being oiie- 
sided and academic is that we have no experience of defence affairs and we 
are given no opportunity of having experience in defence affairs, and if we 
■are not given opportunities of acquiring experience of defence administration, 
then you cannot reasonably blame us for insufficient knowledge of defence 
questions. Sir, my Resolution relates to the interim period between now and 
the new Constitution, though the position under the new Constitution so far 
AS Defence is concerned will not be better ; it will in some respects be worse, 
because today we have three Indian Members of the Executive Council who 
are responsible with other European colleagues for the whole administration 
of India, but under the new Constitution Defence will be a reserved subject 
solely under the charge of the Governor General. Sir, there is nothing very 
extreme about this demand. We have Standing Committees attached to 
other Departments of the Government—Emigration, Finance, Department 
of Industries and Labour-----  • »

T h e  H o n o u r a b l e  M r , MAHMOOD SUHRAWARDY (West Bengal: 
Jtfuhammadan) : And Roads. . *

T h e  H o n o u r a b l e  Mb. P. N. SAPRU : Arid Roads. I belieye my Honour
able friend Mr. Suhrawardy is a member ai the Roads Committee and therefore 
he remembers the Roads Committee all right. .

I think, Sir, these committees prove at times helpful to the departloieDis 
concerned. Why should this Defence Committee also not prove helpful to
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the Department of Defence ? Questions often arise as to whether troopa' 
should be sent or should not be sent to some part where it is necessary for 
troops to be sent. If you have got a Standing Committee, then you can 
easily keep in touch with legislative opinion, because legislative opinion wilt 
be r^ected on this committee. I do not want to stress this point very much  ̂
but certain assurances were given by His Excellency the late Commander- 
in-Chief, Sir Philip Chetwode, when the Indian Navy Bill was under discussion 
and when there was an Adjournment Motion in this House in regard to the 
despatch of tioops to Abyssinia. The opinion of the Joint Committee would 
be valuable in r^ard to questions of recruitment, in regard to the pace of 
Indianisation and the experiment of Indianisation which is being carried on,, 
in regard to the Indian Military Academy, in which we are all interested, and 
in regard to the stores purchase policy of the army and finally in regard to* 
questions regarding defence expenditure. Now, Sir, the position is that wa 
do not vote supplies. Supplies do not come to us for voting.

T h e  H o n o u r a b l e  t h e  PRESIDENT : But the Resolution is so widely 
worded as to include any subject relating to Defence.

T h e  H o n o u r a b l e  M r .  P. N. SAPRU : I will just invite the attention 
of the House to the Resolution. It is not so widely worded as the Resolu  ̂
tion in the other House.

T h e  H o n o u r a b l e  t h e  PRESIDENT : We have nothing to do with 
the other House.

T h e  H o n o u r a b l e  M r .  P. N. SAPRU : We want a Standing Committee 
on which both Houses should be adequately represented through elected 
representatives for the purpose of consultation and advice on problems con
nected with the defence of India.

T h e  H o n o u r a b l e  t h e  PRESIDENT: The problems may include' 
anything.

The H o n o u r a b l e  Mr. P. N. SAPRU : I have not said all problems..
I only mean specific problems connected with the defence of India.

T h e  H o n o u r a b l b  t h e  PRESIDENT : It would be difficult to draw 
the line of demarcation.

T h e  H o n o u r a b l e  M r .  P. N. SAPRU : I do not say that my Resolution 
is ideally worded. I am indicating what I imagine or what I think ought to« 
be the functions of this committee which would serve as a liaison between the* 
Legislature and the Defence executive. The committee would have these* 
duties : Firstly, it would have the duty of advising on questions referred to 
it by the Department of Defence. Secondly, it will have the duty of con- 
aidering the army budget and commenting on the army budget, that is, on 
the big questions of policy raised by the army budget. I do not want the 
army budget put to the vote of the Legislature ; that is not my suggestion, 
but certainly there will be more instructed criticism of the army budget if the 
army budget oomes to us with comments from a committee which would be a 
r flection of the Ijegislatilro. Thirdly, I would also give the committee the 
right of raising discussion on any question themselves and asking for papet0;
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I would also give the right to His Excellency the Commander-in-Chief to 
refase or to disallow any such discussion and it would be open to i^e Defence 
Member to decide whether any papers which the committee wants placed 
before them should or should not be placed before them. Sir, if the committee ’̂ 
wants any papers to be placed before them and the Drfence Member thinks 
that they cannot consistently with safety be placed before them, then it would 
be open to him to say that those papers are of a confidential nature and they 
cannot be disclosed without prejudice to public safety.
(At this stage the Honourable the President vacated the Chair which wa»‘ 

taken by the Honourable Sir Phiroze Sethna.)
It is said that there is no such committee in any other part of the world 
The answer to that line of argument is that in no other country have you an 
executive which is answerable not to the Legislature of the country itself but 
to the electorate and Legislature of a country situated 6,000 miles away from 
India. Besides, Sir, the statement that there are no committees attached 
to departments in other countries is not wholly true. Now, we know, for 
example, in the United States of America and in Prance the committee system: 
has been developed and committees there exercise vast influence, particularly 
the Committee on Foreign Relations in the United States ; it exercises vast 
influence over foreign policy. Of course it is said that these committees impair 
the responsibility of the executive. Well, Sir, with the safeguards which 
I have enumerate, there is no danger that this committee would impair the 
responsibility of the executive ; the responsibility of the executive is not 
going to be affected by my Resolution at all or by the constitution which I 
am providing for this committee. The responsibility for decision would 
rest with His Excellency the Commander-in-Chief and the Executive Council, 
This committee would only be an advisory committee, a committee for purposes 
of consultation and advice on specific matters referred to it from time to time 
by His Excellency in his discretion. I feel. Sir, that such a committee would 
not encroach upon the proper authority of the Commander-in-Chief. It 
would be really a sort of help to him. Sir, our feeling at times is that the 
Army Department is wholly out of touch with public opinion. You cannot 
reasonably blame us for entertaining that feeling because the Army Depart
ment is regarded as a department which we must not touch. Well, if we have 
some Members of ours on the Army Committee we will be more in touch with 
the Army Department and army questions will be discussed in this House 
in a less prejudiced atmosphere than at present. Sir, we want an instructed 
public opinion on army and foreign affairs questions and if we have a com
mittee of this kind it will be possible for us to have that instructed public 
opinion. It will then become possible for us to have men who have acquired 
some knowledge of army questions. Sir, it is said, what will after all these 
men who will be appointed by the Legislature contribute to defence adminis
tration ? Sir, Parliamentary Government is government of the amateur and 
the expert, both. Under a parliamentary sjrstem of government both the 
amateur and the expert contribute and I would say in all humility that we 
amateurs, if we are allowed to serve on an Army Committee, would have 
something to contribute and that contribution would make army administra
tion more in touch with public opinion in this country. Sir, there is no reason 
really why this experiment should not be tried. If you find after some time 
that the experiment is not successful you can «crap the experiment. But * 
do make a beginning. And finally I should like to say that we have at all 
events the support of the Statutory Commission behind \\s ; the demand that 
is embodied in this Resolution is tidt of a revolutionary character, is not of 
a Very eŝ treme cha;tftetei'; it is a dbbiaiid of a very ntodfettit© character: .W ;̂

o 2



[Mr. P. N. Sapra.]
are not asking you to tranBler Defence though we may think that Defence 
should be trwsferred. We are not asking you to Indianise the army imme
diately, though we think that the pace of army Indianisation can be acce* 
lerated. Wh^ we are asking you to do is to set up some committee which 
would keep in touch with you and which would enable an instructed public 
opinion to grow up in this country, which would provide material for f̂ uture 
Defence Ministers in this country. That is really, Sir, the object of this Reso
lution and 1 would ask the support of all sections of the House including the 
non-official European group. Sir, I have read with great admiration the speech 
of Sir Leslie Hudson in another place and I hope, Sir, that the European 
Members of our House too will give support to this very moderate Resolution 
of mine.

With these words, Sir, I move the Resolution.

T hb H onourable IVIb. V. V. KALIKAR (Central Provinces : General): 
Sir, I have very great pleasure in supporting the Resolution so ably moved 
by my Honourable fiiend Mr. Sapni. Mr. Sapru has got some apprehension 
that the Resolution may not be supported but. Sir, after the promise that 
was given by Sir Philip Chetwode in his speech at Simla when we discussed 
my Honourable friend Mr. Mehrotra’s Adjournment Motion I have little 
doubt that there would be any opposition from any quarter. I want to submit, 
Sir, briefly that it is in the interests of the Government that they should accept 
this Resolution. We public men, particularly on this side of the House, 
always put forward pleas for Tndianisation of "the army, for retrenchment in 
military expenditure, for increasing the number of cadets to the Military 
Academy, and various other pleas. The stereotyped answer that is always

Sv̂en to us in this connection is that we do not recognise the responsibility of 
le officers who manage the army in India, we do not take into consideration 

their difficulties, and we make proposals which they do not think it feasible 
to bring into practise. Sir, my conviction is that if the committee proposed 
by my Honourable friend is appointed and if the army authorities take us into 
their confidence and take our consultation as well as give us a practical initia
tion into arm  ̂ matters, much of the criticism may be sobered. So, from 
that point of view. Sir, I submit that the Government should think twice before 
opposing this Resolution.

Sir, my Honourable friend has put the Resolution in very moderate 
terms and he has told us just now that it is not his desire by moving this Re
solution that the army budget should be changed and should be regarded as a 
votable item. I submit. Sir, we on our part desire that the army budget 
should be a votable item. It is a general rule. Sir, that he who pays the piper 
should call the tune. But my Honourable friend has not asked that que3tion 
in this Resolution. He has given up that point. I am not willing to give up 
that point. So far as this Resolution is concerned, I submit that the Depart
ment should place before the committee the army budget, should explain 
their difficulty as to why they aren^ able to ma]^ necessary retrench
ment desired by the popular repreaent îveg and th^ihey will be able to get 
the support for certain measures of tiieirs which we nowadays cannot give 
and do not give because we are kept in the dark. Jtforeover, if they take U8 
into their cc^dence, they will enlighten us on om y matters which are of

primary consideration for us in view c  ̂the fact that the defence 
1 TM, of India is going to be an increasing cooomi of India, My Honour
, able friend says that under Parliamentary prooeduie  ̂ amateurs and

experts cmtribute something. 1 submit ̂ a t  if tliis CommittM is appointed.
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the amateurs of today will turn into experts of tomorrow. There should 
therefore be absolutely no difficulty in accepting this Resolution. I may 
eite an example. The Cantonments Bill was referred to a Select Committee
ill the Lower House. I understand that the Army Departm^t did not 
oolne off worse. They got some of tJlieir proposals supwrted ly  the 
Select Committee, and they assented to others. In every other Department 
of Government there is a Standing Committee, and I submit that in the 
interests of Government as well as of the country, such a committee should 
be appoints where army officers and representatives of the people will 
confer on important matters and the representatives of the people Will come 
to know what the Army Department are doing. I therefore heartily support 
the Resolution of the Honourable Mr. Sapru. -

T he HoNOiTBABtE Rai B ah adur  L ala  RAM SARAN DAS (Punjab : 
Non-Muhammadan) : Sir, I rise to support the Resolution which has been so 
ably moved by my Honourable friend Mr. Sapru. The time has now come 
when Indians ought also to be taken into confidence as far as the defence of 
India is concerned, and I think the formation of this committee will be very 
helpful. The public is under the impression that in matters of defence Indian 
opinion, or even the opinion of the duly elected representatives of the people 
in the Central Legislature, is generally ignored. Therefore I wish that Gov"- 
emment accept this Resolution in order to prove that they have confidence 
in the representatives of the people. The other day, when speaking on the 
Resolution of the Honourable Mr. Mehrotra, I asked His Excellency the Com
mander-in-Chief to let this House know what were the reasons, what were the 
cu'cumstances and what were the conditions of their inter-relations with 
bOTdering foreign countries which led to the doubling of defence expenditure. 
His Excellency the Commander-in-Chief wanted notice of that question. I 
did put in a question, as was suggested by His Excellency the Commander-in- 
Chief, but under the rules, the question was disallowed by the President on the 
ground that it was an abuse of the right of questioning and was more a matter 
for general budget discussion or a Resolution. Sir, I am not questioning the 
ruling of the President, but I request His Excellency to give that information 
now as he had sufficient notice and as he was not present on the day of the 
Budget debate. Sir, when Government have appointed standing committees 
for other departments, it is only reasonable that a Defence Committee should be 
constituted sA well. I do not say that all subjects, whether technical or non
technical, ought to be put before this committee. To start with, let His 
Excellency the Commander-in-Chief refer only those matters for the advice 
of the committee which he considers fit or on which other Members want to 
seek information. As this Resolution is a very modest one, I beg of His 
Excellency the Commander-in-Chief and through him the Government to accept 
this Resolution and to constitute the desired committee.

♦The H onotjrable Mb. HOSSAIN IMAM (Bihar and Orissa*: Muham
madan) : Sir, I rise to support this very moderate demand put forward by 
my Honourable friend Mr. Sapru. The matter is not a new one. It has been 
agitating the minds of Indians for some time past. There are various declara
tions by Government on this subject as well as speeches from Honourable 
Members in the two Houses. It was a great disappointment to us that after 
a good beginning the matter should have ended as it did in the other place. 
The main reason for a demand by Indians for a committee of this kind is not 
a distrust of the British authority but a desire to supplement the information 
available to the Military Department. To their technical point of view we

' ' • Not oorreoted by the Honourab le Member.
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wLJi to supply th© practical point of view. It will be  ̂sort of suppl îpfNo  ̂
*cotnniitte6. It will in no way usurp the functions of the Army Departog^nt lor 
m^ke.the LeigiBlature as suoL responsible for military expenditure. The 
<sf the Government seems to be that if non-ofScials are attached to the Army 
Department, they will $tatt demanding more and more, with the result that 
ultimately the Government may have to give something substantial. This 
I regard as a sort of manifestation of inferiority complex. There is no danger 
of Indians getting rights beyond what are given statutorily. Our rights and 
intere^ not being those of a Sovereign L^islature, are always subject to the 
over-riding ccmstitutional issues and the Umits of the Statute. You have 
safe^arded your position quite fully under the new Constitution. Even under 
the present Constitution, the army is a close preserve. But if you associate 
Indians, you will, without giving anything substantial, be just making a gesture 
to non-official India that everything is not rotten in the State of Denmark, 
that the Army Department has nothing to hide, that the army in India is 

jfiiaHy maintained for the service of Indians. If Government are not working 
lip to that standard, if they are really afraid that there are sinister motives 
behind this apparently innocent measure of maintaining the army, then they 
have every reason to be afraid that this will expose the hollowness of their 
statements. But I am not prepared to say that that is a fact. I would rather 
believe good of the Army Department than believe evil of it, unless I am forced 
to do the latter. I for one would prefer that all sides in India, official, non
official, military or laymen, should shoulder the responsibility jointly and it 
should be recognised that for all practical purposes we are working for the 
same end. It is with this view that I appeal to His Excellency the Com- 
7nandor-in-Chiei to be more considerate and to make a gesture to Indians that 
. he is willing to associate Indians with military policy and iî  not afraid of dis
cussion with Indians.

Sir, I support the Resolution.

T he H onoueablb R aja  GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan) : Sir, I rise to support the Resolution moved by my Honour
able friend Mr. Sapru. As a matter of fact the attitude of the Army Depart- 
m3nt in relation to this question appears to me very mysterious. This ques
tion was raised originally, as all Honourable Members know, during the Simla 
session, both in the Council of State and in the other House, and in the replies 
given by the Army Secretary he dropped a hint that the Government would 
consider the suggestion which appeared to them to be a reasonable one. Then 
later, when tho matter was raised in the other House, the Army Secretary 
said that they were not prepared to accept this Resolution on the ground that 
it went much further than the undertaking given by the Government. Sir, 
with your permission, 1 will quote one line from his speech. He said that what 
they did promise to do was to consider the more limited proposal and that that 
tpromise hat been very carefully kept. Naturally one would like to know what 
that particular promise was and what the Army Secretary meant by saying 
that it had been very solemnly kept. Now, assuming that the wording of 
the Resolution moved in the other House as well as the Resolution moved here 
today is not to the satisfaction of the Army Department, the best course would 
be for His Excellency the Commander-in-Chief to get up and say that they are 
prepared to appoint a committee whose functions will be confined to certain 
particular subjects, instead of saying every time that we have not brought 
lorward any concrete proposal and that the QxHEflrnment jdo-not .think ,thsy 
would be well advised in agreeing to a committee <whicb would try to go into
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iall matters concerning defence. Jt would be best for them to tell us what 
exactly they want. This question originally started when troops were sent 
to Abyssinia and in reply to a question ai^ed in the Indian Legislature the 
jreply was given that because the Legislature was not in session the matter 
could not be referred to it. So the proposal was made that when the Legisla-. 
ture was not in session there should be a standing committee, the members of 
which can be easily assembled and consulted. Suppose the Commander-in- 
Chief were to get up and say, Wo are prepared to appoint such a committee, 
whose functions will be more or less confined to being consulted when the 
Legislature is not in session in regard to sending troops out of the country 
Th^n I am sure the Honourable mover of this Itesolution would feel no reluc
tance in withdrawing it and wo should all feel grateful that the Army Depart
ment have responded to this popular demand at least to some extent. Instead 
of that the Army Department neither oppose this Resolution nor accept it, 
which only shows that there is some other authority whom they want to consult 
before making such an announcement. The question has been under their 
voonsideration for the last five months. Left to themiselves they are sure to 
arrive at some decision. If they consider that their final decision must be 
subject to the approval of some other quarters, then they should make their 
position clear and I think we will wait until a decision has been arrived at.
I personally think it is in the interests of the Army Department itself that they 
ahould have such a standing committee, because naturally when troops are 
being sent out of India it will be difficult for the Army Chief to get up and 
make a speech on the floor of this House giving all the detailed reasons why 
such a necessity had arisen. On the other hand, if they have a representative 
committee of half a dozen members from both Houses whom they can take 
into their confidence and to whom they can explain all the steps, I am sure, 
instead of the Army Department fighting their oimi battle on the floor of this 
House, it will be those representatives of the people, the members of the com
mittee, who will get up and defend the policy adopted by the Army Depart
ment. Therefore I would earnestly appeal to His Excellency the Commander- 
in-Chief to consider this question in a broad-minded spirit and not to be afraid 
of what this committee may later on turn out to be. He should ignore the 
speeches made by different Members. Some Members would naturally like 
to get the whole of the army budget votable. We all know that is impossible 
and absurd under the present constitution. Similarly others would like to 
give their opinions in regard to the manner of the giving of contracts by the 
Supply depajrtment. We know that that is not possible and that we must 
leave it in the hands of the army people. But there are other reasonable people 
who would be satisfied if they are just consulted on matters of broad policy, 
and I can assure His Excellency that the number of such Members is much 
larger than of the other kind. At the same time he would be making army 
subjects more popular with the educated classes in this country if he could 
accept what I may call the subject-matter of this Resolution.

H is E xcellency  the COMMANDER-in-CHIEF : Sir, I am very glad 
of the opportunity given me by this Resolution to speak on a subject which is 
important, and which in the future may become still more important. Honour
able Meml^rs have not forgotten an undertaking given last year by my prede
cessor. He said that Government would consider whether it might not be 
possible to appoint a < ommittee which could be consulted when the Legisla
ture was not in session before Indian troops were sent overseas. That proposal 
has been given very careful consideration, and the practical reasons why 
Government cannot accept it have been fully explained in another place. I 
do not wish to take up the time of the House by repeating those reasons here ;
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nor do I tiunk I need go oooe moro over ground that has been traversed elsê  
where» and explain again, what I think must be obvious to all thoughtful! and 
responsible persons, namely, the difficulties that would arise from this proposal 
tinder the new Constitution. It will be enough if I remind Honourable Members 
that those difficulties would be involved if an advisory committee of any sort 
were in existence, to represent the Legislature, cts a whole, at a time when th  ̂
Federal Government of the future represented a majority of that Legisla
ture.

. Further, Sir, wen if I were to recapitulate those difficulties, I think Honour
able Members opposite might rejoin, with some show of reason, that that is not 
the point. The fact that there will be difficulties, under the new Gonstitutioja 
they might say, is no reason for burking the question now. Let ns have â 
oommittee to advise on defence matters until the new Constitution does coine 
into force. That, I take it, is the intention of the present Resolution, and I note 
tĥ it the scop  ̂of the Resolution is not quite so wide as that which was moved 
in-another place. It does not ask for a committee to advise on all defence 
malters, but only, I presume, on such matters as Gk)vemment may wish to- 
put before it. '

Now, Sir, that is an intention which at first sight appears reasonable. 
By such a committee, it has been argued. Members of the two Houses of the 
Legislature would be brought into touch with those responsible for defence 
poUcy, and each would leam to appreciate the point of view of the other. The 
representatives of the electorate would come to realise that expenditure which' 
they had thought indefensible was really inevitable ; and the D^tary authori
ties would be able to adjust to national susceptibiKties the ^hnical means- 
they have to adopt for the defence of the country.

But on a closer examination, I doubt whether this is really a sound argu
ment. Honourable Membew Bay that they wish to leam something of defence 
matters. Their ignorance, they say, is a matter of grave concern to the country. 
I am inclined to agree. But I ask Honourable Members whether̂  if they admit 
ignorance, they can legitiinately claim to advise. In other words, are they 
to teach others before they have begun to leam themselves ? Common sense 
recoils from such a proposition. It is surely for Honourable Members first 
to set to work to leam, and then to claim that they are in a position to advise;

I know the argummt is that this ignorance is no fault of the elected 
representatives of the peoptle, that they only make the present proposal in order" 
to dispel their ignorance, and, in short, that only by trying to teach can a 
beginning be made of learning. But very seriously I would ^k Honourable 
Members opposite to consider whether this is true ? Is it really our fault that 
they are ignorant of defence matters ?

H onourable Members : Yes.
The Honoubablb Mr. P. N. SAPRU: Absolutely, certo/inly.
His Excellency t h e  COMMANDER-in-CHIEF : Will you let ine ge-

o& ?

The H ovorR A B L » t h b  CHAIRMAN (the Honourable Sir Phirozor 
Sethna): Please let His Excellency continue.

His ExoipxENCT THB COMMANDER-IN-CHIEF: Have we not done k 
great deal in the last few years to give them information on every subject
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connected with defence {Honourable Members: No, no**). and can they truth* 
folly and sinoerely say that they have made the most of the opportuoities. 
we have given theto ? (Honourable Members : “ Yes *'.)

Let me give you one instance. Two years ago was published the report 
of what is known as the Capitation Tribimal. Taere was at once a complaint,. 
Iibth in the Legislaturo and in the Press, that certain connected papers had ndt 
b^n made public. My predecessor at once offered Members of the Legislature 
an opportunity to study the documents in question-----

The Honotjbable Rax Bahadtjb Lala RAM SARAN DAS : On our
agitating for it.

. H is  E x c e l le n c y  t h e  COMMANDER-in-CHIEF----- and informed them
that arrangements would be made to place these documents at their disposal 
on certain dates. A room was set aside in Army Headquarters, copies of 
the documents were made available, and an officer was deputed to give 
any information that might be necessary to guide Members through th  ̂
labyrinth of these papers. Sir, after all these preparations had been made,, 
only two Honourable Members took advantage of that invitation to come- 
and study the documents. (One other has since done so.) .

That is only one instance. Now as regards committees ; there have been 
Many in which Members of the Legislature have been ’associated with the 
military authorities. There has been the Shea Committee, the Skeen Com* 
mittee, and the Indian Military College Committee; the Legislature was 
represented on the Retrenchment Committee, from whom we concealed nothing, 
and there is the Military Accounts Committee on which the Legislature is also 
i^presented year by year. We have published a special pamphlet, entitled 
Some Facts and Figures about Indian Defence, which gives full information oh 
all matters which attract political interest in connection with the navy, army, 
and air force. Every year now we issue a summary of important events, 
which is intended to give information and to stimulate interest in defence 
problems. We have also bean trying to establish closer relations with the 
Press, with the idea of giving greater publicity to defence problems, and in the. 
hope that defence problems would receive more enlightened comment.

This is what we have done on our side. And what is the result ? There 
have bê n in the past a few individual Members of the Legislature who have 
made use of the opportunities we have given them, and have really taken the 
trouble to study and to leam. But these few are honourable and welcome , 
exceptions.

For the most part I am afraid that Honourable Members are still content 
to regard defence as a closed book ; and while they are ready enough to criticise, 
they have shown very little disposition to base their criticisms on any thought- . 
fill study of the subject. And I can assure them, as one who has spent the. 
whole of his career in the army, that the subject is not one that can be mastered 
in a day. It does require long and careful study, and that means a lot of real 
hard work. This being so, are we not wise to think twice before agreeing to a 
committee, which would certainly not bring to bear any great knowledge of 
the subjects under discussion, and which might—I do not say it would, but it 
certainly might—be used simply as a further vehicle for uninformed criti
cism.

Apart from all this, I must make it quite clear that the responsibility for 
the administration of the armed forces in this coun^— indeed in any othOT 
country in the world— îs a responsibihty that rests  upon the'Executive, and.
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[Hie Excellency the Com'uaader-in-Chief.]
not upon the Legislature. There oa<n be no question, therefore, of our erer 
placing ourselves in a position in which the Executive Clovemment would 
automatically be called upon to consult a Standing Committ^ of the Legisla
ture before taking such action as it may consider necessary in the public 
interest. It must, in fact, remain for the Executive alone—and without 
challenge—̂ to decide whether consultation with the Legislature in aî y 
particular case is either necessary or feasible.

Having said so much, I can only conclude by saying that, while Govern" 
•ment cannot accept this Resolution, I and my officers will continue to give 
information and help of every kind to those who really wish to leam more 
about Defence.

T he H okoubable R az Bah adue  L ala  RAM SARAN BAS: That help 
is not being extended to me.

His Excbllbnoy the  COMMANDER-in-CHIEP : We shall also con
tinue to appoint ad hoc committees containing Members of the Legislature 
whenever we consider that their advice on any particular matter would be of 
material assistance as indeed it has been in the past.

Sir, with these words, I oppose the Resolution.
T h e  H onoubablb  T h e  CHAIRMAN (the Honourable Sir Phirosje 

. Sethna): I should like to know i f  there are other speakers ?
(Some Honourable Members stood up.)

Then I think this is a convenient hour to adjourn.
The Council then adjourned for Lunch tiU a Quarter to Three of the 

Clock.
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The Council re-assembled ̂ ter Lunch at a Quarter to Three of the Clock, 
the Honourable the President in the Chair.

T h e  H onouiiable the  PRESIDENT : The debate will now be resumed 
on the Honourable Mr. Sapru’s Resolution.

T he  H onottbable Sir PHIROZE SETHNA (Bombay : Non-Muham
madan) : Mr. President, I did not have any intention of speaking on the 
Resolution of my friend the Honourable Mr. Sapru, but the speech made by 
His Excellency tte Commandcr-in-Chief has, I am afraid, caused great irrita
tion on this side of the House. Honourable Members did not approve of its 
tone and temper, and it is therefore that 1 feel it a duty to say a few woids 
in reply to what fell from His Excellency because, as the House may be aware, 
I  have for years past taken considerable interest in this particular question. 
I will therefore proceed straightway to refer to the remarks which fell from 
His Excellency. In the first place, he admitted that he r^arded this Resolu
tion as not so wide as compared to the one moved in another pla ê. He called 
it reasonable and yet he said that he had great doubts if the arguments employed 
were sound. His Excellency proceeded to observe that the mover and others 
admitted thrir ignorance of military subjects and he wondered how aftw that 
we were prepared to advise and he said common sense recoiled from such a 
|»’oposition. It is true we may be ignorant at present but it is in order to 

-quiuify ourselves to oflFer effective criticism that we haye asked for this m od^ 
♦oommittee which will enable us to understand more than we do at present



You cannot expect a man to learn to swim unless you sand him into the water.
His Exccdlency refuses us this privilege. He says we ought to set to work 

to leam in regard to questions of military defence before criticising. That 
is exactly what we want to do and through these committees. We do not 
want to be “ armchair critics ** in regard to military matters, as we were once 
called in this House a year or two ago, and it is to avoid that charge that we 
n̂ ant to get knowledge on the subject which we hope with the help of Govem- 
iiaiient to attain through committee work.

His Excellency proceeded to say that although opportunity was offered 
^  us to see the Capitation Committee’s Report it was availed of by only two 
Jdembers before now and one during the last few days. Sir, if more Members 
did not go or apply to study these papers it is because they learned from the 
two who had already been there that several restrictions were imposexi which 
they were not prepared to agree to and for that good reason others did not go 
or more Members would certainly have applied and His Excellency would not 
%ave had cause to criticise as he has done.

His Excellency then went on to say that the Army Department had 
appointed several committees and he proceeded to name them. I may say 
that I was a member of what is known as the Skeen Committee. And he 
further said that at these committees they had concealed nothing. I cannot 
fallow that statement to go unchallenged. In the Defence Sub-Committee of 
the first Round Table Conference it was pointed out, not by us who did not 
tnow anything about it, but by two former Members of the Viceroy’s Council— 
no other than the late Sir Muhammad Shafi and Sir Tej Bahadur Sapru—that 
when they were serving on the Viceroy’s Council, the then Commander-in- 
Chief, Lord Rawlinson, was asked to submit a report and advise within what 
length of time the whole Indian Army could be Indianised. The late Lord 
Bawlinson gave, I think, 42 years as the period within which it could be so 
Indianised. The members of Lord Reading’s Cabinet were not satisfied and 
they asked Lord Rawlinson to reconsider the matter and the period of 42 years 
was reduced by him, I think, to 21 or 28 years. I forget the exact number, 
,That fact was positively concealed from every committee which sat before 
the first Round Table Conference. I know that some explanation was given 
last year by Sir Philip Chetwode as to why this information was not revealed 
•but that explanation did not go down with me as a member of the Defence 
\Bub-Committee or as a member of the Sandhurst Committee, nor with the 
general public.

His Excellency next told us that pamphlets are now being is»sued annually. 
We do read these pamphlets and I hope they will be issued in larger numbers 
.'flo that we may get to know more about the army. His Excellency said 
that these two or three Members who went to see the Capitation Report were 
honourable and welcome exceptions. They would, be the rule rather than 
êxceptions if only the military authorities were more considerate. I would 
like to say that there are Members in the Legislature and outside who would 
care to take a very keen interest in the military affairs of tiie country if only 
they are afforded the chance. There is Sir Sivaswamy Aiyar in particular 
who has written books on the subject. There are others as well and there are 
even today Members in both the Houses who could be trusted to give vahiable 
advice if the recommendation in the Resolution for the appointment of com
mittees were agreed to.

His Excellency went on to say that Defence was a closed book to the public 
implying that we do not care for it. Whose fault is it if it is a closed book ?
I Bay it is the fault of Oocvemment themselves and more particularly of the
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 ̂ [Sir Phiroze Sethna.]
ndlitary authorities. They choose to make it a closed book. They do want- 
us to know as little as possible about army matters. The Resolution does nô - 
suggest that you should disclose what you reasonably cannot.. What liai* 
been proposed is a very modest Resolution and I do not see why His Excellenc]  ̂
the Commander-in-Chief should have replied to it in the oflfensive manner h^ 
has done. He said Government will think twice before they agreed to a coin- 
mittee of this kind. That simply means that Government do not desire to 
move in the matter. And the reastm advanced is that it would be a further 
Vehicle for uninformed criticism I repeat, Sir, that if our criticism 
uninformed, if we are “  armcbqair critics the fault lies entnrely with the- 
authorities. *

His ExccUency concluded hia speech by saying that the responsibility lay’ 
with the Executive alone. . ,

** There can bo no question of our ever plgtcing ourselves in a position (mark the wor(t" 
•ever’ ) in which the Executive Government would automatically be calkd upon to- 
e ĵnsult a Standing Committee of the Legislatnr^ before taking such action as it may con- 
■Ider necessary in the public intereet **.

Sir, he then went on to say that it is for the Executive to decide whether con
sultation with the Legislature in any particular case is necessary or feasible. 
1 will remind the House that the Honourable mover made it clear that w^ 
do not want you to disclose what you cannot in the public interest. Surely, 
Sir, there are other committees appointed in connection with other depart
ments which have rendered very valuable assfitance to Government, and a^ 
acknowledged by Government themselves. Why should there not be such 
committee appointed in connection with the army department  ̂ particularly 
after the recommendation n ^ e  to that effect in the Statutory Commission 
Report, which was read out by the Honourable Mr. S^pru ? Gov^nment 
ask us to co-operate with them and here is an instance of the manner in which 
the Army Department chooses to co-operate with us ?

In spite of the moderate demand we have made, the reply of His Excellency 
the Commander-in-Chief is not only unconvincing but most unsatisfactory and 
it has rightly caused very great irritation on this side of the House. Sir, have 
not Indians proved their worth in all the different lines in which they have beeî  
taken up by Government ? I reftnember the time when the first Indian Mem̂  
her of the Viceroy's Council was appointed. Even his late Majesty King 
JEdward VII was opposed very strongly to this change and yet what do we 
find today ? May I ask His Excellency the Commander-in-Chief if Government 
are dissatisfied or have cause to complain of the way in which these Honourable 
Members have discharged their duties ? May I mention one Department 
in particular—the Education, Health and Lands Department over which the 
Honourable Leader of this House presides and in which by far the great majority 
of the officers are Indians—is that Department not managed as well as any 
other Department of Government ? -

I have no doubt, Sir, that if such a committee is appointed, Government 
will get very valuable assistance from it. In one of ius speeches, the latp 
Commander-in-Chief, Field Marshal Sir Philip Chetwode, told us that it was a 
matter of very great regret to him that he could not get suitable boys to go to • 
the Military Academy at Dehra Dun, and he wanted to know whose fault it 
was. I would submit that if a question like that were put before a committee 
8U(:;h as the Honourable Mr; Sapm had askM for, the present Cdmmander-a&» 
Chief will be informed by the oommittee of the real reasons for su6h deficiency 
and how to remedy it. How is it that in the sister services you can get meik
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^thout diflScuIty and you cannot in the military line ? Vice-Admiral Sir 
Humphrey Walwyn, who was in India till lat^y, and who has only recently been 
itppointed Governor of - NetHdMdlSiid/wito entertained at a public luncheon 
by the Royal Empire and other Societies b, few weeks ago in London. In his 
speech, Sir Humphrey Walwyn referring to the Indian Navy, said : *

“  I should liko to dovot© two mimiten to the little Indian Navy which I set out to 
make and df which X am V«ry proud. When I went out in 1928 I found things in a state 
of stagnation ; there was nothing doing, and I found them with their tails right down 
on the carpet. It was my job to get them up * * * j  a new broom.
T went straight to the Punjab and got some Punjabi Musaalmans, magnificent, flrst-clau 
iUlowa, but men who had never seen the dark water the sea. 1 got them down* 
■imd with the loyalty of the oflicers and men :got the show going again* started training 
iMshools, gunnery and engineering, and very soon they had their tails up and tilings took 
4^ape in a wonderful way. * ♦ ♦ The women of India came forward wonder-
;fally ; they push^ the Itwys in. I f I wanted sixty "boys in a half year, I got a thousand* 
4^1 first class, with the standard qualificationB. Some of these Indians were over here 
^  the recent Naval Review and made tremendous friends of tbe Royal Navy

All I can say is that if a committee like the one recommended is consulted 
on such points, it would be able to suggest ways and means which would give 
the Commander-in-Chief not 60 a year but 600 boys a year and more who 
would make efficient officers. It is co-operation between Government and 
x^rselves that we want. I know Government of late have been trying to co-

r >rate in other directions more than they did before, but I am very sorry 
t His Excellency the Commander-in-Chief, so far as his department is con
cerned has held out no hopes of co-operation whatever. His speeohi^mply 

iki^ns that tbe day is very distant, or not at all, when Indians may Qzpecl̂ to 
look after their own defence.
' -

The Honourable Rai Bahadur Lala MATHURA PRASAD 
HEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I aiso> had 
tio intention of speaking on this Resolution but for the most provocative speech 
of His Excellency the Commander-in-Chief. Honourable Members of i^is 
House will remember that I moved an Adjournment Motion on the 17th Sep
tember, 1935, when troops were sent to Abyssinia, and in moving that'Motion, 
I particulady requested the then Commandor-in-Chief to appoint a Committee 
on Defence. He was pleased to give an assurance in the following terms :

I am quite certain the Government will considor that sort of request wiCh every 
desire to m")9t your wishes and the wishos of political India, provided that you put up 

abJDliitaly agpt>ed propoBal, concurred in^by ftll parties in India

Sir, we held discussions with the Members of the other House and it wab 
agreed at Simla that in the next session such a Resolution should be inoved 
in both Houses. As a result of those discussions, a Resolution has already 
been moved in the other House and my Honourable friend Mr. Sapn^has 
brought this Resolution here. We all thought that if Government waiated 
this kind of Resolution, it should be moved in both Houses. But the Cbm- 
mander-in-Chief now says that he is dead against such a committee as he con
siders it useless. I do not know what value His Excellency the Commander- 
:ih-Chief attaches to the pronouncements of his ^edecessors. We, on this £de 
•of the House, were always under the impression that solemn promises given on 
the floor of this House will be carried out by their successors. But we find 
that the case is just the opposite. ^

Sir, during the course of his speech, His Excellency the Commander-m- 
Chief was pleased to say that we knew nothing so far as the question of DefepTce- 
is oonoemed. We admit that. We da jaot know much, but whose 19 the
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[Rai Bahadur Lala Mathura Prasad Mehrotra.]
fault ? What training have they given us d.uring the oourse of about twa 
centuries of rule in In^a ? The fault lies with the military authorities and not* 
with us. When we express our desire to learn anything, our request is refused 
and all doors are shut against us. This policy is being closely observed.

Then. Sir, His Excellency the Commander-in-Chief was pleased to refer 
to the appointment of committees. Government appointed three or four 
committees, the Shea Committ-ce, the Skeen Committee and others. But 
what have they done with their recommendations ? They have not carried 
them out. The Shea Committee consisted of military experts and it was in 
the fitness of things that Government should have given due consideration 
to their recommendations. That Committee recommended that the India* 
nisation of the army was a practical proposition within 30 years. Another 
Committee, which also consist^ predominantly of military experts—I mean 
the Skeen Committee—made a proposal to which my Honourable friend Sir 
Phiroze Sethna has just referred, but their recommendations also were not 
given any consideration.

Sir, on the 26th of February, when I moved my Resolution, I quoted 
several sentences from the biography of the then Commander-in-Chief, Lord 
Rawlinson, in which he definitely accepted that the time has come when the 
army should be Indianised. But whenever we bring such a question before 
the House, they turn a deaf ear to us. It is said that we know nothing of 
Defence, and that our advice will be worthless, but have they given due 
consideration to the advice of their own exy erts ? We all know, Sir, that 
26 per cent, of the revenues of India are being spent on military expen^ture 
and is it not right and proper that we should make such a modi^ request as 
the one which my friend Mr. Sapru has made in his Resolution that an advisonr 
committee should be appointed and that Government may be pleased to consult 
it on what )ver questions they hke ? We do not say that all questions should be 
placed before that committee. I think there can be no more moderate 
proposal than that my friend has made, but I find that His Excellency is not 
prepared to agree to it in spite of the fact that his predecessor had given a 
definite assurance on the floor of this House.

Sir, with these words, I support the Resolution.

The Honoxjbablb Libutenant-Colonel Nawab Sir MAHOMED* 
AKBAR KHAN (North-West Frontier Province : Nominated Non-Official): 
Sir, I had no idea of participating in the discussion of this Resolution, but 
the Leader of the Opposition, Rai Bahadur Lala Ram Saran Das, asked me 
to make my position clear on the subject. Well, Sir, I have great regard for 
the Leader of the Opposition. He is a great friend of mine, but I must say 
that unfortunately I cannot see eye to eye with him on this Resolution. Sir, 
there were before the war three well known organisations in the world, the 
Management of the Standard Oil Company of America, the Cathohc Church 
and the German Army. They were supposed to be the best organised insti
tutions in the world. And 1 would say that, though the German and Austrian 
peoples belonged to the same national stock, they were organised diflfercntly, 
and that is why the results were so different. Austria was a very great 
country under the Dual Monarchy, but in her military policy she was always 
.tied to the Aulic Council, which means in German the Council of the Elders. 
This Council used to dictate the policy to the Austrions 300 or 400 miles away,; 
and it was this interference which was the cause of Austria’s downfall. Well/ 
Sir, if I remember aright, it was the interference of the Aulio Council and it
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wats tĥ > apathy of General Mack the Austrian General in not acting on his 
own initiative that caused the disaster of Ulm and of Austerlitz. The inter- 
fetenee of the politician in military mattera is not a very healthy sign. The 
aitey must always be an institution under strict discipline. If I remember 
aright in the great Pranco-German War of 1870, as all students of history 
will know, the three main figures wore Count von Moltke, Prince Bismarck 
and Count ^on Roon. Well, Sir, Bismarck was more or less responsible for 
making the German Empire, but I must tell my friends that when the Franco- 
German War was going on Bismarck used to go and wait on Count von Moltke  ̂
and if Moltke did not ask him for a cigar Bismarck used to give out to his papers 
that the position was not very favourable ; but when Moltke asked for a cigar, 
Bismarck used to give out that the war was progressing favourably. There
fore my friends will see that even a man in the position of Prince Bismarck did 
not want to interfere in military matters. He left the conduct of the war 
entirely to Count von Moltke who had charge of the German army and the 
German offensive. In other matters the politician can interfere. If a mistake 
is made it can be rectified ; but in military matters a mistake cannot be rectified. 
In the military we have a saying, Order, Counter Order and Disorder*’. Once 
an order has been given and it goes unfavourably, nobody can retrieve it. 
In regard to civilian interference I may quote Blucher also. When Napoleon 
was being surrounded, Blucher was ask^ at a banquet as being the senior 
Marshal present to move the toast of the army. His toast was, “ May the 
pen of the diplomats not spoil what we soldiers have rightly earned by our 
swords Sir, the interference of diplomats, politicians and statesmen in 
military affairs is not a very healthy sign. I would be the first to ask for 
extended privileges for the Members of this House in regard to any other de
partment. In the case of the army it is much better for one man to control 
and direct it. Of course if there is anjrthing radically wrong in such administra
tion the Members of this House are not stopped from bringing Resolutions or 
asking for information. But I do not know what useful purpose such a 
committee as this could serve. His Excellency the Commander-in-Chief 
said in his speech that all the papers that such a committee could be privileged 
to see arc even now available to any Member of the Council.

T h e  H o n o u r a b le  R a i B a h a d u r  L a la  RAM SARAN DAS : I must 
inform the Honourable Member that the German motto is “ Might is right **, 
while the British motto is “ Right is might

The Honourable Lieutenant-Colonel Nawab Sir MAHOMED 
AKBAR KHAN : I am not talking o f anybody’s motto. I am talking of 
military matters in general. It is not a healthy sign for politicians to interfere. 
The other day a section of the Japanese army mutinied and killed several 
statesmen and cabinet ministers. It is not a healthy sign for an army to 
get mixed up in politics. The army has got to be ruled and kept in very 
strict discipline. If the army becomes the football of the politicians I do not 
know what you gentlemen will do with that army. It should not be the 
football of politicians. I do not know what further information His Excellency 
the Commander-in-Chief is asked to furnish. His Excellency has said on the 
floor of this House that whatever material he would be prepared to lay before 
this proposed committee he is prepared to hand over that information to any 
Member of this House.

T h e  H on ou k a b lb  R a i B a h a d u r L a la  BAM5ARAN DAS : My question 
was not answered.
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Thb Honoxjbablb Likutknant-Colonel Nawab Sib M AHOM ^  
AKBAR KHAN : I do not know what question the Leader of the Opposition 
is referring to, but if he were to put .the question to me in a loud voice, then to 
ihe best of my knowledge of the aiMjy: J will give him a reply. I notice that 
iie is always saying that he has put a question which was left uuanswer^ ,

Sir, my advice to the Members of this House in regard to this Resolution 
is to be cautious in regard to interfering in military matters. They can go 
hewilong into the affairs of other departments.

T h e  H o n o u b a b l b  R a j a  GHAZANFAR ALI KHAN: E x c e p t  t h e  
Frontier Province!

The Honoubablb Lietjtbnant-Colonbl Nawab Sir MAHOMED 
AKBAR KHAN : If you like come alone and interfere in that province my 
•dear friend ! I can tell you your interference will be of nt) use in that Frontier. 
That Frontier knows you very well. Thope were the people who were invading 
India again and again from the time of Mahmud of Qhazni down to 1526. 
We know you pretty well, my friend. If you remove the British Gk)vemment 
today you will find the case is much worse than it was at the time of Mahmud 
of Ghazni. Today you hare not got a rifle ; you can talk ; you have not got 
anything to fight against the Frontier man. The Frontier man will always 
hold the upper hand, whatever might happen. He is a stronger man, better 
constituted ; his chmate is more healthy. He is prepared to put up with much 
harder work than your goodself, Raja Sahib ! It is no use talking about the 
Frontier. I am talking in general and that is my candid opinion. An expert 
like the Raja Sahib might poke his nose into wything and put his finger in 
every pie— ĵadc-of-all-trade and master-of none. I am not talking in that 
spirit.

T h e  H o k o u b a b l b  M r . HOSSAIN IMAM : Is i t  p a r l ia m e n t a r y  f o r  a  Mem
b e r  t o  t a lk  o f  a n o t h e r  H o n o u r a b le  Member p o k in g  h is  n o s e  i n t o  e v e r y t h in g  ?

T h e  H o n o u r a b l e  L x e u t e n a n t -C o l o n e l  N a w a b  S i r  MAHOMED 
AKBAR KHAN; What has the Frontier got to do with this Resolution ? 
Now, I want the Honourable gentleman wearing a Turkish cap to tell me what 

. has this Resolution got to do with the Frontier ? In reply, they will hear 
from me the necessary criticism to their heart’s content. (Applause.)

The Honourable Rat Bahadur Lala JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan) : Sir, I am greatly disappointed
St the speech which His Excellency the Commander-in-Chief has thought fit to 
deliver on this Resolution. It is a pity that what may be regarded as His 
Excellency’s first speech in regard to the military policy of India should haye 
1̂)een, if I may say so without using any unparliamentary expression, so reaction
ary. His Excellency thinks that when we confess our ignorance of militaiy 
affairs we are incapable of ofiFering any advice to the Army Department. His 
'Excellency is subordinate to the Secretary of State for India , who is responsible 
to the British Parliament. May I ask. Sir, whether the British Parliamentariajps 
do not on occasions criticise and comment on the army affairs of Great 
Britain, or whether the British Parliament consists of military experts alone ? 
If the British Parliament which consists of the representatives of the people

Great Britain citn criticise the defence policy of Great Britain, why cannot
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we, the representatives of the people of India in this I-regislature, do the same ? 
Tlien, Sir, His Bxcelienc}  ̂has said that the Executive cannot share its respon
sibility in regard to the defence of the country with the Members of the Legis-̂  
lature. But who in this Resolution hcus asked that the proposed committee 
should be made responsible for the defence of the country ? All that the Reso
lution recommends is the appointment of a committee for the purpose of consul
tation and advice on problems connected with the defence of India. So that 
the proposed committee would only be an advisory body. I am afraid the 
way in which His Excellency the Commander-in-Chief has spoken today only 
shows that he is going to pursue the proverbial mailed fist and iron heel policy 
in regard to army matters and that the army affairs will continue to be the close 
preserve of the Grovernment and the Military Department. I am sorry that* 
His Excellency’s speech is bound to create a feeling of resentment in the countr/.

T h e  H 0N 0U RABI.E M r . P. N. SAPRU : Sir, I greatly regret that His
Excellency should have delivered a speech which is bound to cause resentment 
not only in this House but in the country outside also. If you will jx̂ rmit me 
to say so, Sir, it was a dic-hardish speech and if that is going to be the spirit 
in which His Excellency is going to approach his task, then we cannot be hope
ful of the future under His Excellency's administration. His Excellency 
says that we on this side of the House confess that we are ignorant and yet we 
want to be advisers. What right have we to be advisers ? What advice can 
we usefully offer when we ourselves say that we are ignorant ? Now, Sir, 
I do not know really that we are so very ignorant about defence or foreign affairs. 
In ray own way I think I take a fairly intelligent interest in foreign policy and 
it ip foreign policy which det-ermines military policy and I say that it is a great 
assumption that the ex7)ert only knows foreign policy and military policy. 
Sir, by what right are Parliamentarians in England free to criticise military 
administration ? You have at the head of the India Office a statesman, not 
a soldier, and His Excellency is subordinate to that statesman and he takes his 
orders from that statesman. If England can produce statesmen, India 
can also produce statesmen. If British politicians can show that they can 
understand military questions, then we despised Indian politicians can also* 
show that we can understand military questions and defence problems and 
foreign questions. I said that under a parliamentary system you have a combi* 
nation of the expert and the amateur ; that is the merit of parliamentary* 
government. Sir, we have a soldier at the head of our affairs and that is 
our misfortune, because a soldier can never take the broad view of a stat/esman* 
If His Excellency was a statesman he would not have made the speech which he 
ha£ made this afternoon. Sir, why should we be disqualified from taking 
an intelligent interest in military affairs ? It is because of colour? Is it because 
of our dependent position ? The Resolution that I have moved is a very 
moderate one. I do not want this committee to bother itself about technical 
details. It is not for me to advise you how you should organise your campaigns* 
That is not my task, but there are certain broad questions of policy, of army 
expenditure, of stores purchase policy, of despatching troops from India ta 
foreign countries where they may be needed ; these are broad questions of 
policy and on these questions of policy surely the Indian politician can form 
an intelligent opinion and he has much right to offer an opinion as any other 
politician.

Sir, His Excellency says : We have given you so many opportunities of
acquainting yourselves with defence administration but you never have availed 
yourselves of those opportunities. Look at the Capitation Tribunal Report. 
You have never gone to my office or to wherever that Report is lodged and cared<
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to read that Report Well, Sir, there are certain conditions attached to the 
reading of that Report; we cannot utilise the material which is there in the 
Report in our public speeches, and some of us feel a little diffident under those 
conditions in going and perusing those very confidential documents which are 
probably kept sealed. But, Sir, have we not offered on occasions intelli^nt 
criticisms of military policy ? We said, Sir, that military expenditure was high. 
Now you have reduced military expenditure from Rs. 56 crores to Rs. 46 
crores. Well, Sir, does it show that our criticism is so very unintelligent ? 
You thought that you could never reduce military expenditure. But actually, 
though tWs expenditure does not represent, according to you, a permanent 
low level of military expenditure, you have reduced military expenditure.

Then, Sir, what has been our experience so far as these ad hoc committees 
are concerned \ You have appointed so many committees—the Shea Com
mittee, the Skeen Committee, and the Rawlinson Committee. I do not know 
all their names. Our experience is that even when the report of a committee 
is unanimous, you will not give effcct to the report of that committee if the 
report happens to be of a progressive character. My Honourable friend Sir 
Phiroze Sethna was a very distinguished member of the Skeen Committee. 
What has been the fate of that report ? You are trying an experiment that is a 
mere eye-wash. There is no reality about this so-called experiment of the 
Indianisation of the army.

Then, Sir, he asks what will be the function of this committ/oe ? He says 
it will impair the responsibility of the Executive. Well, Sir, who has asked 
that this committee should be responsible for defence affairs ? T never sug
gested in my speech that this committee should share the responsibility of the 
Executive. This was going to be a consultative and advisory committee with 
limited functions and I was very careful in my speech to define what the func
tions and the constitution of this committee should be. His Excellency, 
of course, replied to some imaginary speech, bccause the manuscript was there 
and because he could not reply to my point. He was replying to something 
which he thought I might say.

Then, Sir, we are told in season and out of season that we never keep 
ourselves in touch with military affairs. Well, Sir, on the day when the Budget 
was being discussed, when we were ofifering criticisms on the army expenditure, 
His Excellency was not even present to listen to our criticisms or to reply 
to them. The question that we have repeatedly asked in this House is : 
Why is there this growth of military expenditure in this country ? Before 
the war it stood at about Ra. 28 crores. Now the expenditure has gone up to 
Rs. 46 crores. Why has there been this increase ? His Excellency is a great 
administrator, a great soldier, and he knows all about the army—we know 
nothing about the army—but His Excellency has never been able to give 
us an answer to this question in this House. We would like to have an answer 
from His Excellency even at this stage. Why? We certainly as politicians 
are entitled to ask this question. It is the taxpayer’s money which is being 
spent on the army. Is it a very unreasonable request on our part that we 
should be told how and why it is that this army expenditure has gone up ? 
If there was a standing committee it would have gone into this matter intel
ligently, we could have had a report from that committee for our guidance 
and we could have formed some notion about this matter. This is the sort of 

J work which I visualise for this committee.
Then, Sir, changes have been effected in army organisation without 

reference to the Le^slature and I venture to say that if we had a normal par
liamentary system in this couritry you could not have effected these changes
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"without reference to the Î egislature. You have lowered the status of the 
Dehra Dun men. You have worsened the prospects of the Viceroy’s commis* 
doned offioera and yet all these changes were effected without reference to the 
L^slature and without any consultation with any standing committee of 
the Legislature.

Then he says : " But why are you 8o ignorjuit and why can not you taJke 
a more intelligent interest in Indian affairs?” Well, Sir, I would ask His 
Excellency just one question. Could any Indian be admitted into the army 
before 1918 ? Who was it that prevented Indians from joining the army 
beforfe 1918 ? It is not for the British Government to say that we have no 
real knowledge of military affairs. After having kept us ignorant you turn 
round and accuse us of ignorance. Well, it is not playing the game. It may 
be anything but it is not playing the game. Sir, I would emphasise that so 
far as my main speech is concerned it remains unanswered. My points have 
not been replied to. I quoted the high authority of the Indian St«,tutory 
Commission in my favour. No reference was made by His Excellency in his 
speech to the quotation from the Indian Statutory Commission. Then, Sir, 
I stated that I wanted this committee for only certain limited and specific 
purposes, I said that I did not want it to be a technical committee. I do 
not want this committee to advise on technical matters. I wanted certain 
matters to be referred to it from time to time by His Excellency and I \«̂ ould 
also have given this committee the right of initiative, subject of course to the 
over-riding powers of His Excellency. But though these were the functions 
which I had visualised for this committee, so far as His Excellency is concerned 
he never 6ared to reply to these points.

Sir, 1 pointed out that we had standing committees attached to certain* 
departments of the administration here. We have standing committees at
tached to railways. Now the railways are a very technical department but 
I have never heard my Honourable friend Sir Guthrie Russeir say : Oh,
it is a commercial and technical department and you people know nothing 
about it and therefore you must not be associated with me in an advisory com
mittee.” Then, there is the Department of Industries and Labour, over which 
our esteemed friend Sir Frank Noyce presides ; and we have never heard him 
say: “ Oh, it is a very technical department and these questions of Labour
and Capital are very "complicated and there are so many interests involved, 
and really you will not be in a good enough position to advise me.’' . There is 
the Emigration Committee over which our respected colleague Sir Jagdish 
Prasad presides, and occasionally the Emigration Committee is of some assist
ance to him. If you ask him what his experience of the Emigration Committee 
was, he would say that that Emigration Committee was occasionally of some 
assistance to him because it enabled him to keep in touch with public opinion 
in this country. But the case is different with the army. The army is here 
for some purpose. We need not specify this purpose. We know this purpose, 
and it must remain a sealed book to us. If we say : Please associate us in
some capacity or other with the army”, then you answer : “ Oh well, we cannot 
really do so because we shall be divulging some secrets and you Indian politicians 
are a very dangerous lo t: we do not know what you may do if we associate 
you with army administration.** Well, Sir, we are human beings. If you 
distrust us, if you think that we will not play the game, that we will not be 
loyal to you, then how do you expect us ordinary human beings to be responsive 
to you ? On the other hand, if you say that you have a desire to co-operate 
with us, then you will have a gesture from our side also. You will find that 
we shall not be lacking in co-operation if there is co-operation on your side. 
But the fact of the matter is that so far as the army is concerned, it does not
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believe in co-operation with the Indian politician. It looks upon him as an> 
untouchable. It looks upon him as a pariah. Just as Dr. .^bedkar and* 
others are leading a revolt i^ainst the caste Hindus who have looked upon̂  
these depressed classes as pariahs, we should also be in a sort of revolt agamst 
the Army Department.

These are all the observations I have to make. I must finally say that 
I am very much disappointed with the tone, temwr, and character of His 
Excellency’s sp^di and therefore I consider it my duty to press this Resolu
tion to a division. *

T h e  H o n o u r a b l e  t h e  PRESIDENT (addressing His Excellency the 
Commander-in-Chief) : You are entitled to give a reply if you so desire.

H i s  E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : I have got nothing 
more to say, Sir.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Resolution moved :
“ This Council recominen(JB to tho Governor General in Council that he may 

be pleased to constitute a Joint Standing Committee on which both Houses of the Indian 
Legislature should be adequately represented through elected representatives for the 
purpose of consultation and advice on problems connected with the defence of India

 ̂ The Question is :
** That that Resolution be adopted.’*
The Council divided :

AYES— 19.
Banerjee, The Honourable Mr. Jagadish 

Chandra.
Barua, The Honourable Srijut Heramba 

Prosad.
Buta Singh, The Honourable Sardar.
Ghazanfar AH Khan, The Honourable 

Raja.
Gounder, The Honourable Mr. V. C. 

Vellingiri.
Hossain Imam, The Honourable Mr.
Jagdish Prasad, The Honoural^e Rai 

Bidiadur Lala.
Kalikar, The Honourable Mr, V. V.
Kidwai, The Honourable Shaikh Mushir 

Hosain.
Maung Aye, The Honourable Captain.

NOES
Akbar Khan, The Honourable Lieut- 

enant-C:>lonel Nawab Sir Mahomed.
Akram Husain Bahadur, The Honour

able Prince Afsar-ul-Mulk Mirza Mu- 
hammeul-

Campbell, The Honourable Sir George.
Charanjit Singh, The Honourable Raja.
Chetty, The Honourable Diwan Bahadur 

G. Narayanaswami.
Choksy, The Honourable Khan Bahadur 

Dr. Sir Nasarvanji.
Clow, The Honourable Mr, A. G.
Commander-in-Chief, His Excellency the.
Devadoss, The Honourable Sir David.

. Chosal, The Honourable Sir Josna.
Glancy, The Honourable Sir Bertrand.
Hafeez, The Honourable Khan Bi^adizr 

Byed Abdul.
The Motion was negatived.

Mehrofra, I ’lio Honourablo Rai Bahadur 
Lala Mathura Prasad.

Mitha, The Honourable Sir Sulemant 
Cassim Haji.

Muhammad Husaain, The Honourable 
Khan Bahadtu' Mian Ali Baknh.

Naidu, The Honourable Mr. Y. Ranga- 
nayakalu.

Padshah S ^ ib  Bahadur, The Honour
able Saiyed Mohamed.

Ram Saran Das, The Honourable Rai 
Bahadur Lala.

Sapru, The Honourable Mr. P. N.
^Sethna, The Honourable Sir Phiroze.

Sinha, The Honourable Kumar Nri- 
pendra Narayan.

-27 .
Haidar, The Honourable Khan Bahadur 

Shams-ud-Din.
Hallett The Honourable Mr. M. G.

Ishrat Husain, The Honourable ^ iy id .
Jagdish Prasad, The Honourable Kun- 

war Sir.
Johnson« The Honourable Mr. J. N. G,.
Maqbul Husain, The Honourable Khaa. 

Bahadur Shaikh.
McIntyre, The Honourable Mr. W. T.
Menon, The Honourable Diwan BeJiadur 

Sir Ramunni.
Noon, The Honourable N^wab Malik Sir 

Mohammad Hayat Khan.
Raisman, The Honourable Mr. A. J.
Ray o f Dinajpur, The Honourable Maha

raja Jagadieh Nath.
Russell, The Honourable Sir Guthrie.
Stewart, The Honourable Mr. T. A.
Thomas, The Hohonrable Mr. E. F.
Williams, The Honourable Mr. A. deC..



RESOLUTION RE LEADING Ol'’ INDIAN DELEGATIONS BY
INDIANS.

T h e  H o n o u r a b l e  R a i  B a h a d u b  L a l a  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan) : Sir, I beg 
to move :

“ That this Council recommends to the Governor General in Council that all Indian 
'delegatioxid to conferenoes iucluding military and naval held outside India should be led 
by an Indian

As Honourable Members are aware, such a Resolution has been repeatedly 
moved on the floor of this House. In 1922, my Honourable friend Sir Phiroze 
Sethna was the first to bring forward this type of Resolution before the House. 
Later on, it was repeated in 1924, 1926, 1927, 192S and 1929, and lastly in 
1934 by my Honourable friend Rai Bahadur Lala Jagdish Prasad. Sir, 
several times sympathetic assurances were given by the Government, and in
1926 the Resolution was not opposed and it was adopted by the House. The 
bringing in of a Resolution more than half a dozen times has had some effect. 
We know that the delegations to the League of Nations Assembly at Geneva 
in 1929, 1930, 1931, 1932 and 1933 were led by an Indian. Our object is that 
all delegations sent out of India to attend international conferences should 
be led by an Indian. It is not intended that there should be no non-Indian 
on such delegations. On the contrary, if there are any non-Indian experts 
they must be sent as members of the delegation or in the capacity of advisers. 
Our only demand is that such delegations to international conferenced should 
be led by Indians. Therefore no racial discrimination is implied in my Reso
lution. It is based on the self-rcspect of India. The delegations of all other 
countries are led by their own nationals and that is what we demand. I 
shall quote one or two sentences from what some delegates to these inter
national conferences have said, Î ala Lajpat Rai described his experience in 
this connê tioTi,: He said :

“ I also made it a point to meet the representatives of the capitalists who were 
at tli3 CjaForano© (i.e., tho Into mat ional Labour Conference) and all of them put me 
the question : ‘ Why can’ t you Indians come and tell us what you feel on these ques
tions relating to India 7 ’
That is what he said in one of his speeches. Later on ho says :

“ You would often be told there, as I have been by others, we do not want to hear 
Englishmen. We know their views ; wo know what they are likely to say ; we want 
to know what you have to say
That is what the representatives of other nations said to Lala Lajpat Rai. 
Then, Sir, I may quote from what Sir Purshottamdas Thakurdas said in connec
tion with the same Conference when he went as a delegate. He said :

“  One question which I had to answer at least half a dozen times to nationals from 
Germany, from France, America, Sweden, Norway, was : ‘ How is it that we do not see 
Indians oftener at these International Conferences but only Englishmen or Britichere ? 
Can Indians really speak in English as you do, and if they can why is it that your Govern
ment sends Europeans ? * ”

®o, Sir, this also creates a misunderstanding amongst the representatives 
of other nations and they put these pertinent questions as to why India of all 
the countries is not led by its own nationals? Therefore I have demanded in 
this Resolution that for the sake of its own self-respect India should l>e led 
M all International Conferences by an Indian. We do not question the send
ing of non-Indianfi as delegates or as expert advisers. Wha tdo we actually
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find ? In 1933 at the World Economic Conference, two oitt of the five dele
gates representing India were Indians and the leader was a non-Indian. Sir 
Purshotamdas Thakurdas and Mr. Rangaswami Iyengar, the two Indian 
delegates, had to refuse to serve on this delegation on this account only. Then, 
Sir, we had the Disarmament Conference and a Special Session of the League. 
On both occasions India was represented by the then Secretary of State, 
Sir Samuel Hoare. I^ter on, we had an Imperial Forestry Conference which 
met at South Africa. To that Conference also the Indian delegation was led 
b y  a non-Indian, and it was said that a qualified Indian or one having expert 
toowledge of forests was not available. Even though such a man was not 
available, the delegation ought to have been led by an Indian and he should 
have been provided with expert advisers or members. Then there was the 
Naval Conference held very recently at the end of 1935. India was 
represented by Mr. Butler, the Under Secretary of State for India. So, 
Sir, we see that the only efTê ct of the Resolutions which we have moved in 
regard to this matter is that the delegations to the League of Nations are led 
by Indians but at most of the International Conferences the delegations are 
led by non-Indians. There is one great danger of non-Indians leading our 
delegations to International gatherings which is exemplified in the speech 
of Mr. Butler at the Naval Conference. They sometimes talk about problems 
on which Indians hold a contrary opinion. For instâ nce, Mr. Butler was 
pleased to say that since the Ix)ndon Naval Conference India had received a 
great constitutional advance and that her navy also had received an advance 
in status. Sir, it was not proper for Mr. Butler as leader of this delegation 
to refer to those questions in such terms. We all know that the so-called 
reforms have not been accepted by Indians who are not satisfied with them̂  
But by Mr. Butler’s speaking in that strain at the Conference other nations 
may have formed an idea that a great constitutional advance has been made 
in India and that Indians are wholly satisfied. Sir, we therefore do not want 
such delegations to be led hy non-Indiana. It would be better for India not 
to be represented at all rather than be misrepresented. For these reasonŝ  
Sir, I have moved this Resolution.

T h e  H o n o u r a b l id  K u n w a r  S i r  JAGDISH PRASAD { E d u c a t i o n ,  
Health and Lands Member) : S ir , as my Honourable friend the mover o f
the Resolution has pointed out, this Resolution-----

T h e  H o n o t t r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS: On a
point of order, Sir. Is there a quorum in the House ?

(As there was no quorum the Honourable the President directed the 
Secretarjr to ring the bell and a quorum was obtained.)

T h e  H o n o u r a b l e  t h e  PRESIDENT (to the Honourable Kunwar Sir 
Jagdish Prasad) : Will you please proceed ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD : Sir, as the mover 
of the Resolution has pointed out, a Resolution more or less in similar terms 
has now been moved for a number of years and my Honourable friend has 
proceeded to state that he hopes that by the process of repetition to impress 
upon the Government the point that Indians expect* that Indian self-respect 
expects, that when delegations are sent out alŵ oad the leader should be an 
Indian. I think the House will recognise that the position has very consider
ably changed since 1922. I think it is in the recollection of Honourable
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Members that since 1920 the leader of the delegation to the Assembly of the 
League of Nations has always been a distinguished Indian. I may also inform 
the House that the leader of the delegation to the Internationa] Labour 
Conference at Geneva has always been a very distinguished Indian. For 
many years Sir Atul Chatterjee was the leader and recently the High Com
missioner for India has led the delegation. The Ottawa Conference delega
tion, as Honourable Members know, was led by Sir Atul Chatterjee. I thmk 
I would be right in stating that in regard to delegatidns and oonfer̂ il̂ *̂’ which 
are of a general nature the practice has been more and more followed of J:‘̂ ving 
Indiiins, a large number of Indl&rls, ^mong the delegation and where possibiV 
to have an Indian as leader. But apart from these general conferences and 
delegations, in a number of technical conferences Indians have been either 
the solo delegates or the leaders of delegations. I will quote a few instances 
in order to convince the House that there is really no bar, nor is it the desire 
of the Government of India to exclude Indians who can ^  suitably sent out 
as delegates or leaders of delegations to these conferences. The International 
Conference on Emigration and Immigration, the General Assembly of the 
International Institute of Agriculture, the International Orinthological Con
ference, the International Conference for the formation of an Int/emational 
Relief Mission, the Conference of Agricultural Statisticians, the Air Mail Con
ference, the International Commission for Air Navigation, and so on, in all 
thê e Conferences either the sole delegate or the leader of the delegation was 
an Indian. But the difficulty which I feel in accepting my Honourable friend's 
Resolution Ls that it recommends that in regard to all conferences the leader 
should be an Indian. As Honourable Members know, many of these confer
ences are of a highly technical character. Looking through the list I found a 
good many of these technical conferences and I would only quote the names 
of two or three in order to convince the House that in the present circum
stances of India—I am only taking the present circumstances—it would not 
have been possible to have sent an Indian as leader of the delegation. For 
instance, there was a Conference on Oceanography, Marine Hydrography and 
Continental Hydrology. I would ask the House what is the use of sending 
an Indian as leader of a delegation if we are not sure that he would be able to 
put forward properly the views of the Indian Government or that he would 
be able to make a useful contribution to the discussions of the Conference. 
Similarly there have been International Conferences on Buoyage and the 
lighting of coasts and the International Lighthouse Conference. In these 
matters I think it will be generally agreed that it is desirable to send the most 
competent man. I think it would be doing a great disservice to our country
men and to the reputation of India if we were to send people who were entirely 
unfamiliar with the subject which was being discussed at the Conference ; it 
would be only damaging our reputation. A point that was mentioned by my 
Honourable friend was that if a non-Indian was the leader of a delegation, 
there was a danger that the view he might express might or might not be in 
harmony with the feelings and sentiments of a section of non-official opinion 
in India. I think my Honourable friend recognises—and I hope the House 
will recognise—that the delegation which is sent is a delegation to represent 
the views of the Government of India. In every country the executive makes 
the selection and the views that are expressed are the views of the Govern
ment for the time being. It would be impossible for any Goveniment to choose 
a delegation which would be free to express views which may not be in harmony 
with the views of the Government of the time. I think that on that point 
whatever views are expressed by the delegation are the views of the Govern
ment of India. Even if an Indian were the head of a delegation, he would 
be bound as long as he is the representative of the Government of India to
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voice the opinion, to emphasise the points, which the Government of India 
^sh  him to emphasise. Therefore the mere fact that a delegation is led by 
a European does not in any way mean that because he happens to be a Euro
pean he would not therefore be able to voice the opinion of the Government 
of India. I quite recognise that there is this feeling, that if there is a suitable 
Indian, that if he is able to make a valuable contribution in an International 
Conference, he should be sent and I think that has been the general policy of 
the Government of India. But I hope the House will recognise, as I have al
ready pointed out by giving a few instances, that there are a large number 
of technical conferences for which, in the present circumstances of India, it 
is not possible to select an Indian. I am sure that, as time goes on, as more 
and more Indians fill responsible positions in these technical branches, that 
the number of Indians who are sent out as delegates will increase but we in 
this House must for the moment take things as they are. It would be doing 
no service to ourselves or to the cause of India by sending incompetent and 
ignorant delegates to technical conferences.

I hope, in view of what I have said, my Honourable friend will not press 
his Resolution to a division.

The Honoueable R ai Bahaditb L ala MATHURA PRASAD 
MEHROTRA: Sir, the Leader of the House has made a very sympathetic 
speech. Only on one point I do not agree with him and that is that if the 
leader of a delegation has to express the opinion of the Government of India, 
as he has said and rightly said, it matters little whether the delegation is led 
by an Indian or a non-Indian. I thinU the time has come when you can find 
very able men who can be trusted by the Government and who can faith
fully express the views that the Government of India wants to express, and 
therefore there cannot be much difficulty on that account. The difficulty is 
only on very technical matters as the Leader of the House has pointed out 
but in view of his sympathetic reply I beg leave of the House to withdraw 
any Resolution.

The Resolution was, by leave of the Council, withdrawn.
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RESOLUTION RE SLAUGHTER OF MILCH CATTLE.

The Honourable Mb . V. V. KALIKAR (Central Provinces : General) : 
"Sir, the Resolution that stands in my name runs as follows :

“  That this Council rocomraendB to tho Governor General in Council that immediate 
isteps be taken to stop the indiscriminate slaughter of rnilch cattle in India

Sir, similar Resolutions were discussed in this House, I think in 1921-22, 
‘then in 1927 and again in 1929. Unfortunately in some of the debates I 
notice some of my friends have introduced extraneous material and the dis
cussions took a different turn altogether. Well, Sir, my motive in moving 
this Resolution is purely and simply to see that the people of India and especially 
the infant population of India get purer and cheaper milk and the cultivating 
^pulatioii of India get good drought animals. Sir, India is mainly an agri
cultural country. India also is a conservative country. So unless India 
b̂ecomes machine-minded we cannot expect to replace draught animals by 

machinery for cultivating the soil of India.
Sir, the rate of infant mortality in India is appallingly high as compared 

'vnth thitt of other countries in the world. I have got figures, Sir, but I do not



want to take up the time of the House as I know an important Bill is coming 
for discugeion soon and therefore, Sir, I will try my best to be as brief as 

possible in discussing this problem. Sir, I may say for the information of the 
House that cheap and unadulterated milk is practically unavailable in big 

dties like Bombay and Calcutta and, as you know, Sir, even in Nagpur. In 
cities like Bombay and Calcutta we hardly get even four seers of milk for the 
rupee. Sir, it is admitted that milk is necessary for all, not only for infants 
but even for invalids and convalescents. I have before me authoritative 
statements made by medical officers of Government in the various provinces 
wherein they clearly state that if this slaughter is stopped the people will get 
pure and cheap milk for consumption: Sir, the medical officer from the 
United Provinces stated that if Government could adopt measures to increase 
the supply of milk in big cities, that would do more good for controlling infant 
mortality than the health week propaganda or any other propaganda that 
is being carried on either by the Government or by local bodies. Even the 
Agricultural Commission recognised the importance of taking some measures 
in this direction. Then, Sir, if some administrative measures are taken in 
this direction, I submit that India is likely to be self-sufficient in the matter of 
supplying milk and milk products to the people of India. ISir, I am not one 
of those who think that Government have not taken any steps in this direc
tion. I know that the Agricultural Department of various provinces are trying 
to some extent to improve the breed of cattle but the measures adopted up 
till now have not been successful to the extent to which I desire to emphasise. 
I therefore suggest some measures for the sympathetic consideration of Gov
ernment so that if this indiscriminate slaughter is stopped, we will get cheap 
a»nd pure milk as well as other milk products like ghee and butter for our 
daily consumption, which is very necessary in the interests of the health of 
India. This will also increase to a very large extent the production of good 
cattle which is quite essential for the agriculture of India. I would like to 
suggest, Sir, that the phooka system should be abolished. This is a very 
abominable system, brought into practice by some gowalaSy who sterilise cows 
after a lactation period and after the cow or she-buffaloe is dry. Unfortu
nately, those cattle are sold and slaughtered. I have evidence to show that 
the cattle that are slaughtered are between three and nine years of age, and 
that is the period when the milch cattle can give good milk. Then, Sir, in 
big cities—that is also my experience—when cows and she-buffaloes are brought 
to the city, they are purchased by these gowalaa, and after the lactation period 
is over* they are sold because there are no facilities for taking them back to 
those parts of the country where grazing facilities are available. In this 
connection, Sir, the question of railway freight comes in. If the railway freight 
in this connection is reduced, that will greatly help to stop the selling of cows 
for slaughter. I understand that in some municipalities, there is an inspector 
who examines milch cattle to see whether the cattle are healthy or not before 
being slaughtered. If instructions are issued that the inspector should make 
it a point not to allow cattle which are capable of giving milk to be slaughtered, 
that wiU also to some extent help to solve the problem, l̂ astly. Sir, the paucity 
of grazing land is one of the considerations which has come in the way of the 
poor cultivators keeping a large number of milch cattle. So far as my province 
is concerned, I know &m  personal experience that the rules and regulations 
are very hard, and if that had not been the case, the milch cattle would have 
been kept in very good condition and we w'ould not have been forced to pay 
such a high price for the milk we get. If the Government of India could see 
their way to issue instructions to deal sympathetically in these matters, that 
would also, in my humble opinion, solve the problem. As I have said in the 
beginning of my speech, my only object in bringing forward this Resolution
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(Mr. V. V. Kalikar.]
18 to Bolve this difficulty of not getting pure milk and pure bred oattle for 
Agriculture in India, I therefore expect support from all parts of the House > 
and I hope Grovemment will accept my Resolution,

Sir, I move.

The Honourablk K han Bahadur Dr . Sir NASARVANJI C OKSY : 
(Bombay : Nominated Non-OflScial) : Sir, I have full sympathy with the Re
solution moved by my Honourable friend Mr. Kalikar. The question is divi
sible into two parts, the supply of milk and the slaughter of animals. There 
can be no dispute with regard to the urgency of milk supply both for the urban 
and village population. They are, however, greatly handicapped for want of 
suitable Iwds for pasture, and thus in some cases when the animals get dry 
they are slaughtered for their hides. In other places conditions prevail that 
are certainly barbarous and render the animal unfertile. These too are slaugh
tered. The question is how far Government can interfere in the matter. 
So far as the species of cattle ̂ ire concerned, I believe that the Imperial Council 
of Agricultural Research is devoting ever\̂  |K)S8ible attention to improving the 
breed. On the other hand there exist so many humanitarian, cow protection, 
and such like societies that can help to eradicate this evil practice. If these 
in̂ jtitutions were to broadcast the grave disadvantages resulting to India 
from it—both to the agricultural and non-agricultural population—much good 
is likely to result. Neither legislation nor administrative measures will be of 
any avail. It is only by example and precept combined with broadcastings 
that useful information can be supplied. I would ask my Honourable friend 
therefore to modify his Resolution to the extent that “ the Governor General 
in Council may-----

T he HoNOURABiiB the PRESIDENT : Order, order. I am not going 
to permit any amendment now.

The Honoitrable K han Bahadur Dr . Sir NASARVANJI CH O K SY: 
Very well, Sir.

Under these conditions. Sir, it is impossible, as I said, for legislative 
measures to do anything. Much depends upon the Io o r I organisations and 
local philanthropic institutions to put a stop to such indiscriminate slaughter.

The H onourable R ai Bahadur L ala RAM SARAN DAS (Punjab r 
Non-Muhammadan) : Sir, I rise to support the Resolution and I hope that 
the observations that we make will not be ignored just as His Excellency the 
Commander-in-Chief did by choosing to treat our debates with contempt.

Sir, some time back as far as agricultural cattle are concerned, there was 
shamlut-deh in my province. Now, Sir, the time has come when for reasons 
best known to the Government those ahamlaUdehs all over the province have 
almost in every case been distributed to the sundry owners of v:Uiges and 
that has brought about the sad result of reducing the quality of milch cattle. 
I wish that the Government of India should reconsider that policy and restore 
the 8hamlat-deh lands in every village, and if at present they consider that 
impossible, then they should allot pasture areas all over the province to enable 
the milk-giving capacity of cattle to be maintained. Sir, the mere fact that 
the price of milk is going up shows that there is a dearth of milch cattle already.
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I am not dealing with the Resolution from a religious point of view. If we 
were to bring in the religious view of course every Hindu would say that no 
oow should ever be slaughtered. But looking at it purely from the economia 
point of view, I say that notwithstanding all the efforts made in this con
nection by Government the basic cause of the difficulty has not been tackled  ̂
because the sundry village owners have been deprived of their pasture lands in 
their shamlat-deh lands l^ing divided among the owners. In India milk is a 
{Hrincipal part of our diet, and for the health and weD-being of the people it is 
essential that milch cattle should be protected and well fed.

With thê e remarks, Sir, I support the Resolution and I hope the Honour
able Leader of the House will not evade dealing with the criticisms and obser* 
vations that various speakers have made in regard to this matter.

The H onou eable  Kttnw ar S i b  JAGDISH PRASAD (Education, Health 
and Lands Member) : Sir, I congratulate the mover of the Resolution on the
moderation and succinctness with which he has pressed his point. I can also 
assure my Honourable friend the Leader of the Opposition that his remarks 
will be given due weight, and I hope by the time I have finished that I shall be 
able to convince him that the Government have been paying close attention 
to this problem. The mover of the Resolution said that milk was a very 
important part in the diet of the people of this country and that in cities 
specially it was extremely difficult to get a pure supply at a reasonable price. 
I quite agree with these propositions. Where I diflfer from him is in the remedy 
which he proposes. His contention is that, if by legislation we were to make it 
penal to slaughter milch cattle, then automatically the milk supply would 
increase and prices would come down. If my Honourable friend were to pause 
for a moment and consider why it is that these gowalas should sell for slaughter 
the cattle which they have purchased for milk, what is it that induces them 
to do so, he will agree that there must be some economic force, some economic 
reason which induces them to do so, in many cases very much against their 
religious instincts. Well, Sir, we have been going into this problem and we 
find that so far as census figures are concerned—I do not propose to trouble 
the House with details—the number of cattle has been increasing, that so far 
as numbers are concerned there is no cause for anxiety. If we compare the 
number of cattle with the acreage of cultivated land, or the number of cattle 
in relation to the population, we find that India compares very favourably 
with many settled and old countries. The problem in India is really not more 
cattle but better cattle. That I understand is the opinion of the experts who 
have been examining this question. In cities I understand the reason why, 
after the period of lactation is over, milch cattle are slaughtered is that they are 
fed in such a way and are kept confined in such a manner that it is not possible 
for them to bo used afterwards for breeding purposes. The methpds of keepii^ 
them, the way that they are.fed, are such that after the period of lactation is 
over, it is not a paying proposition to send them back to the breeding areafli 
It was suggested by niy Honourable friend that if the railway freights were 
reduced it would be possible to send back these cattle to the breeding areas 
from which they were imported. We have examined this question and we 
find that really this would not be a paying proposition and that some other 
methods should be employed. What are these methods ? It is the opinion 
of experts that it is desirable, especially in regard to the milk supply of big 
cities, that the dairies should be outside the city areas, that further their 
feeding should bo on more scientific lines. If this is done then this problem—̂ 
which I quite recognise in some places is a serious problem—of the destruction i
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of miloh cattle would be nearer solution. I understand that in Bombay 
something in this direction is being done. Areas have been taken up where 
cattle, especially she-bufiFaloes, are kept and the milk supply is organised, 
1 think that with improvement in transport facilities the organisation of 
milk suppUes should be assured. Moreover, the Government of India have
* organised a marketting survey and we hope to have a report by July, when 
we shall know the present methods of milk supply to cities and then we shall 
be in a position to judge as to how far it is possible to improve the milk supply 
of cities.

The HoNOURABiiE R ai Bajiadub Lala RAM SARAN DAS : May I 
ask whether the Government of India have directed Provincial Governments, 
wherever they have established new colonies, they ought to reserve land for 
pasturage, at least near to the towns they have propos^ to form ?

T hb H onoitbablb K unwab Sib  JAGDISH PRASAD : My Honourable 
friend may rest assured that I shall take up the point about pasturage before 
.1 finish if he will just allow me to continue. I shall not omit to take notice of 
-that point.

I was sa3ong, Sir, that we have organised a marketting survey which will 
give us information as to the present system of the milk supply of cities. The 

' Government of India have further taken up the question oi animal nutrition. 
We hope soon to have an institute at Izatnagar in the Bareilly district which 
will study the problem of the scientific way of feeding catttoi We are also 
going—if the Legislature votes the funds—into the question 6f the processing 
and handling of milk, so that it may be possible to transport milk to a distance. 
We are going into these questions and apart from that so far as the responsi
bilities of the Central Government are concerned—and I ftiust again remind 
Honourable Members, they are very often apt to forget it, that the main 
responsibility now that Agriculture is a transferred subject, is a provincial 
transferred subject, the main responsibility for these matters rests with the 
Xocal Governments concerned. The Government of India can only under
take research and higher education. They can only advise the provinces and 
get them together to exchange ideas. Therefore as far as we are concerned, 
we have not neglected either of these duties. We maintain four cattle farms, 
at Wellington, Bangalore, Kamal and at Pusa, which has now been transferred 
to Delhi. We maintain these cattle herds. We have in the Imperial Council 
of Agricultural Research a cattle section which tries to discuss these problems, 
and a very important problem apart from nutrition is the prevention and cure 
of disease. We all know that you might be able to rear a very valuable herd, 
but it might be destroyed by disease. Honourable Members no doubt know 
that at Mukt«sar very valuable work is being done and there is a branch at 
Izatnagar in regard to the prevention and cure of such diseases as rinderpest.

I now come to the question of pasture. Honourable Members know that 
land revenue is a provincial subject. The question whether pasture land 
should or should not form part of the village community is a matter really 
for the Provincial Governments to consider with reference to the village rights 
of the people.

Thb H onoubablb Libutenai t̂ -Colonel Nawab Sib  MAHOMED 
AE^AR KHAN (North-West Frontier Province ; Nominated Non-OflScial) : 
Wi^h your permission. Sir, may I interrupt the Honourable Member ? Pasture
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land is common land for the villagers. Why cannot the Qoremment of India* 
pay land revenue on that ?

Thb H onourablb K itnwab Sir  JAQDISH PRASAD : I really cannot 
answer this question oflF-handasto why the Government of India cannot pay 
the land revenue. It is not only a question of the Government of India ; it is a 
question ofthe rights of the landlord. I do not know what the position is in- 
the Frontier Province, but------

Thh H onoukable Lieutenant-Colonbl Nawab Sik MAHOMED* 
AKBAB KHAN : It is common property.

The H onoubablb K tow ab  Sir  JAGDISH PRASAD : It is a question 
of village rights. I am not in a position to say anything. This is a matter in̂  
which the Government of India could not lay down instructions from here and 
say : In the village of my friend Rai Bahadur Lala Ram Saran Das or the
village of the Nawab Sahib of Hoti so many acres shall be regarded as pasture 
land I am sure that if such an order were to issue from here there would be 
great resentment.

The H onourable R ai Bahadur Lala RAM SARAN DAS : ShamlaU 
deh is the common land jointly owned by all the people in the village.

The H onourable K unwar Sir  JAGDISH PRASAD : If it is jointly 
owned by all the villagers, I do not understand how joint possession has dis
appeared : it must have been by the consent of the joint owners, I conclude 
that the joint owners of that land have agreed, among themselves that it is a 
more profitable proposition to bring it under cultivation. I presume so. 
If the joint owners haVe amongst themselves come to an agreement that there 
shall be no longer the same area under joint possession for pasturage that is a 
matter that you can deal with in your Provincial Council.

The H onourable R ai Bahadur Lala RAM SARAN DAS : The policy 
of the various Governments has resulted in that.

The H onourable K unwar Sir  JAGDISH PRASAD : It is impossible 
for me here to defend the policy of nine or t̂ n Local Governments on a side 
issue. I am not familiar with the facts and here I must again come back to the 
Resolution.

The Resolution says that in order to increase the milk supply the slaughter 
of cattle should be prohibited. If the Resolution had been that in order to 
increase the number of milch cattle instructions should be issued in regard to 
ehamUU-deh in the Punjab, I should have been in a better position probably 
to meet the points of my friends.

The H onourable the PRESIDENT: In that case I would not have 
permitted the Resolution.

The H onourable K unwar Sir  JAGDISH PRASAD : I have had to 
deal with the point that the remedy is to prevent the slaughter of cattle. 
There is no question of ahamlei-deh. The practice no doubt varies from province 
to province. In some villages there is probably no ahmlet-deh.
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The H onoubablk Nawab Malik  Sib  MOHAMMAD HAYAT KHAN 
NOON (Punjab : Nominated Non-OflScial) : There is very little difference 
between ahamlat-deh and proprietary land ; in the shamlat-deh case all the 
villagers have joint holding. In the other case there are only certain indi- 
viduds who own land. Government has no more right on the common land 
than on the proprietary fields. They pay land revenue on the proprietary 
land ; on shamlat-deh they pay either in the form of a grazing fee or a fixed 
amount. Government has no superior rights or claim on shamlat-deh than on 
the proprietary lands.

The H onourable K unwab Sib  JAGDISH PRASAD : I am very glad 
to have this information ; I listened to it with much interest. If 1 may 
remind Honourable Members, it does not carry us much further in regard to 
the Resolution which has been moved by my Honourable friend.

I will now summarise my arguments. I see that Sir Phiroze Sethna is 
getting rather anxious about his Bill! I will now summarise what I have said. 
I want to remind Honourable Members that the primary responsibility for 
this rests with Provincial Governments, that so far as the Government of India 
are concerned they are doing what they can within their financial resources to 
improve the breed of cattle, by keeping cattle farms, by investigations into the 

' prevention of disease, by investigations into the problems of animal nutrition. 
We have already appointed officers to survey the whole question of milk supply 
to cities, we are satisfied that this being an economic question, the mere penalis
ing of the slaughter of cattle will not solve it. It is essential that some other 
methods should be found in order to make it worth the while of the people 
not to slaughter these cattle but to keep them for breeding purposes. We are 
fully alive to the fact that in India milk ishan important Article of diet and I 
can assure my Honourable friend that we shall do our best to improve

4 45 p M breed of cattle and to see what we can do in order to
’ ’ * ensure a purer and better supply of milk to the cities.
I hope, in view of what I have said, my Honourable friend will not press 

his Resolution to a division.

The H onourable Mb . V. V. KALIKAR : Sir, the reply that the Leader
of the House has given to my Resolution, though it does not convince me on 
many other points, at least it has convinced me to that extent that Govern
ment is not ignoring this important question and that they are waiting for the 
report of their experts. So far as the question of the responsibility of Provin
cial Governments is concerned, I may bring to the notice of my Honourable 
friend that Forests in my province is not a transferred subject, nor Land 
Revenue policy.

T he H onourable K unwab Sib  JAGDISH PRASAD : But it will soon
be.

The H onoubable Mb. V. V. KALIKAR: I am not speaking about the 
future reforms but of the present conditions. So what I think is that the 
Government of India has got the power of control over the reserved depart
ments of other provinces and by consultation with the provinces they can lay 
down a policy for the guidance of the provinces in matters which are reserved 
Mnd not transferred. However, Sir, as my Honourable friend Sir Phiroze 
Sethna is getting anxious, I will cat short my remarks and submit that the 
promise held out by my Honourable friend, though it does not satisfy me
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^mpletely, still I hope in a few days when he receives the report and after he 
considers it carefully, he will find some way (the Government of India can 
always find ways and means) to ensure a pure and cheap supply of milk and 
therefore I submit, Sir, that I do not want to press this Resolution to a divi
sion, I therefore beg the leave of the House t̂ o withdraw the Resolution.

The Resolution was, by leave of the House, withdrawn.

p a y  o f  i m p e iu a l  .s e r v i c e s . 3 2 9

RESOLUTION RE PAY OF IMPERIAL SERVICES.

Th® H onoubablb Mb . JAGADISH CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan) : Sir, my Resolution is as follows :

“  This Council reoommends to the Governor General in Council to convey to Hia 
Majesty’s Government the opinion of this House tliat immediate measures are required 
for the purposo of curtailing the pay of the Imperial Services before the reformed 
•constitution is brought into force **.

Sir, I know that in moving this Resolution I am going to knock against 
the hard rock of all the Imperial Services, viz., the Indian Civil Service, Indian 
Police Service, Indian Medical Service and all other Indian services which are 
mostly the close preserve of recruits from British universities. I also know 
that the question of the reduction of pay of the Imperial Services is sacred 
^ound, not to be traversed by Indians, whether officials or non-officials. 
Yet, Sir, I venture to tread the for})idden ground on the eve of the coming 
constitutional reforms. The bitter experience of India in bribing her services, 
just on the eve of the 1919 reforms, is still fresh in our minds. The most 
tempting terms given, on the eve of the 1919 reforms, to the members of those 
heaven-born services, to retire early, if they were unwilling to serve under 
Indian ministers, is still causing a ^ain un the Indian revenues by way of 
pensions, etc., due to such early retirement. The Leeloot and the overseas pay 
sanctioned by way of further bribes to the European element of the service is 
still making a big hole in the chest of the Indian exchequer. It is no wonder 
then, Sir, that India is apprehensive of further bribes which may be sanctioned 
by the Secretary of State for such services, as further constitutional reforms are 
being introduced in the near future. My apprehensions, Sir, are being increas- 
-•d by the silence on the part of the Government of India and the Secretary 
of State on the subject of the reductions of pay and allowances of those services, 
when even on economic grounds, the existing fat salaries are untenable. The 
cost of living has considerably gone down as will appear from the index figures 
of the last few years. In 1910 the average index number of prices oi* all 
articles was 120 and in 1915 it rose to 150. During the period of 1915 to 1920 
the index number rose from 160 to 280. It was during this period that the 
Lee concessions were granted owing to increase in the cost of living. But from 
1920 to 1922 it came down from 280 to 215. Then again it rose from 215 to 
226 during the years 1922 to 1925. From 1925 to 1930 it dropped from 226 to 
145 and in 1931 it came down to 127 which is below the pre-war level. Even the 
latest numbers that are available for 1932, 1933 and 1934, show a further 
decline to 126, 121 and 119, respectively. Taking into consideration all these 
factors there is no denying the fact that the cost of living in India has come 
down gradually to an abnormally low figure. On this very ground of the 
reduced cost of living the pay of all the services under the control of the 
Government of India, and the provinces have been considerably reduced. In 
aome oases the reductions in pay and allowances of such officers have been 
brought down to the pre-war level. May I therefore ask the Government of 
India as to why the pay and allowances of the Imperial' Services under the
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control of the Secretary of State should not be curtailed considerably for future* 
recruits ? With what justification are the Government of India and the 
Secretary of‘State keeping silent on this important question at a time when the 
whole of India is holding their breath to find out ways and means to meet the 
increased cost of the administration under the coming Reforms ? Sir, as usual 
the Gk)vemment of India is trying to curtail their expenses by reducing the 
scales of pay even of the menials and inferior servants, but they are blind on the 
question of the reduction of pay of the Imperial Services. It is a wonder. 
Sir, that the question of pay, leave, pensions and other rights of civil servants, 
consisting of these services, have been kept even out of reach of the Governor 
General, not to speak of the Federal Ministers or Provincial Goveniments. 
Here, Sir, I read section 247 (a) which reads as follows :

The conditions of Sfrvice of all persons appointed to a civil service or a civil post 
by the Secretary of State shall

(a) As respects pay, leave and pensions and general rights in regard to zncdirai 
attendance be such as may be preeeribcd by riiUs to be u^ede ly  tie  
Secretary of State

The rules regarding pay, leave, allowances and pensions are to be framed by 
the Secretary of State alone. The Government of India who are expected to 
pay have not even been given any locus standii to advise the Whitehall bureau
crats on this important question. When India has got to pay for those services, 
she must have the right to fix their pay. When India is to pay the piper, she 
should have the right to call the time. It is preposterous that the whole 
question of pay, etc., is to be decided in London by the Secretary of State to 
suit boys of British universities------ ;

T he  H onou bable  the  PRESIDENT; Do not Indians attend the 
British universities ?

T h e  H o n o u ra ble  Mr . JAGADISH CHANDBA BANEBJEE : They do.
T he  H onourable  the  PRESIDENT: Then why do you make such 

invidious observations ?
T h e  H onourable  Mr . JAGADISH CHANDRA BANERJEE: T h ey  

give more preference and facilities to boys of British universities than to 
Indians.

T he  H onourable  the  PRESIDENT : Why make an invidious remark ?
T he H onou rable  Mr . JAGADISH CHANDRA BANERJEE: We 

are already hearing, from time to time, that boys from British universities axe 
unwilling to come to India as civil servants under the coming constitution. 
These cryptic messages received from the United Kingdom, from time to time, 
are the precursor of further increa^ in the overseas pay and the Lee conces
sions. Sir, it is high time that the unparalleled top-heavy administration in 
India is considerably reduced. Here I would like to make some comparisons 
of the pay fixed for certain posts reserved for Indian Civil Service officers and 
the pay drawn by even Ministers of the Cabinets of the United Kingdom and 
other Dominions like that of Canada, which is enjoying independent status 
within the British Empire. The fabulous pay drawn by officers of the Indian 
Civil Service, the Indian Police Service and the Indian Medical Service, are 
without any parallel in the whole world. I know that comparisons are odious 
but in considering the question of the pay of these callous, self-elated, all
knowing bureaucrats, nothing is odious. They sjte as it were odium and abuse*
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proof. Th()y ate here only to milch India to the best of their ability and power. 
They are sent out more for retaining British supremacy in India and to rule 
India rather than to s r̂ve it. They are sent out by the Secretary of State for 
enriching their motherland by shipping gold out of India. They care rhore for 
the safety of their pensions than an^hing else. As such they do not caro a 
pin whether India is unable to pay so highly to the civil servants recruited by 
the Secretary of State. In England the pay of Cabinet Ministers range from 
£6,000 to £2,000 a year. In terms of rupees it ranges from Rs. 65,000 to 
Rs. 26,000 a year. In Canada the pay of Cabinet Ministers range from $15,000 
to $10,000. In terms of rupees it comes to about Rs. 35,000 to Rs. 25,000 a 
year, respectively. In India, Sir, tiie pay of the Executive Coun<̂ illors come 
to about Rs. 80,000 a year. Even the Financial Secretary in the United King
dom, who is a Minister, receives a salary of £2,000 a year which means about 
Rs. 2,000 a month whereas the Secretaries of the Government of India receive 
Rs. 4,000 a month each and even the Deputy Secretaries receive more pay t^an 
the said Minister of the United Kingdom. It is no use alluring us by surplus 
budgets with a view to adduce cogent reasons for the increase in the number 
of the cadre of Imperial Services and not to reduce the pay and allowances of 
officers belonging to such services. In discussing this question I may inform 
the House that the Wheeler Committee at present enquiring into the re
organisation of the Secretariats will probably be guided by the Llewellyn Smith 
Committee Report which was relegated to the dust and silence of the upper 
shelves of the Secretariat record rooms. I will not be surprised if the Wheeler 
Committee recommends an increase in the number of posts in the Secretariats 
being reserved for Indian Civil Service officers. Already we find the number 
of Indian Civil Service under secretaries, deputy secretaries and joint secretaries 
are being increased. Even in the Department in charge of the Honourable 
the Finance Member, the custodian of the Indian Exchequer, an additional 
under secretary has been recruit-ed for working as the Private Secretary to the 
Honourable the Finance Member. Probably this appointment is being tried 
as a feeler and I will not be surprised if I find in the course of another year that 
all the Executive Councillors are being tagged with junior Indian Civil Service; 
officers as their private secretaries. It is already in the air that the posts of 
assistant secretaries now being held by Indians are going to be changed into 
posts of under secretaries which will mean some increase in the number of 
posts for Indian Civil Service officers. For all these reasons I think I will not 
be wrong if I say that the Government of India, in collusion with the Secretary 
oi State, is trying to evade the question of the reduction of pay of the Imperial 
Services and the reduction of posts reserved for men to be recruited by the 
Secretary of State, I would therefore suggest that a committee consisting of 
officials and non-officials be formed by the Gk)vernment of India to suggest 
the reductions in pay and allowances of the Imperial Services and forward the 
same to the Secretary of State so that he may at least knoWT>fficially as to the 
depth of feelings of Indians on this question. We non-officials are always 
accused of criticising the actions of Government without throwing out construc
tive suggestions. Here, Sir, I am suggesting to Government to form a com
mittee and to forward the views of that committee to the Secretary of State. 
I know that the Secretary of State is not bound to consider the views of such a 
committee. But yet. Sir, I believe that it will have some effect on the minds 
of the British statesmen in London, who will be compelled seriously to consider 
the question of the reduction in the number of men in the Imperial Services bm 
weU as the question of the reduction in pay and allowanoes of the c>0icet« 
belonging to those services. >

Sir, with these few words, I move my Resolution.
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T he H onoubablb  the  PRESIDENT : The Honourable Mr. Hallett.

T h e  H onourable  Mr. M. Q. HALLETT (Home Secretary): Sir, 
I would prefer to reply on the next day, if the debate is going to be adjourned 
to the next day. I do not know if any other Honourable Member wisheB to 
speak on this Resolution.

H onourable  th e  PRESIDENT : As no other Honourable Member 
has risen, I take it that nobody wants to speak.

The Honourable Mr. M. G. HALLETT : In that case, I take it in the 
first place, that the Honourable Member was referring only to the pay of new 
entrants and that he did not want to out my pay ! (Laughter.) He was 
dealing with the pay of new entrants. There was a similar discussion about 
two years ago in this Council on a Resolution moved by the same Honourable 
Member and on that occasion I undertook to convey the views of the Council 
to the Secretary of State. That was done. Honourable Members have been 
informed, in reply to questions, both in this House, and in the other House 
by the Honourable the Home Member, that the matter is still under the con
sideration of the Secretary of State, and I am quite prepared again to forward 
the Honourable Member’s speech to the Secretary of State for his information. 
The Secretary of State does pay considerable attention to Indian opinion on 
this matter, and that is one of the reasons for the delay that has occurred in 
getting the whole question decided. If the Honourable Member is satisfied 
with that assurance, I do not think I need delay the House any longer. I am 
prepared to send his speech and the opinion of this House to the Secretary of

T he H onourable R ai B a h a d u r  L ala  RAM SARAN DAS (Punjab 
Non-Muhammadan): May I ask one question ? Three years have now passed 
since a Resolution of a similar nature was moved in this Council, Will it take 
the Secretary of State a century to decide this matter? The matter ought to 
have decided within a reasonable period.

T he H onourable  Mr . JAGADISH CHANDRA BANERJEE: Sir, 
whatever has been said by the Gk)vemment did not convince me about their 
6ona fides. The present bureaucrats, whether brown or white, are experts in 
iDamouilage and diplomacy. They are very good adepts in the art of side
tracking the main Issues by their platitudes and protestations. However, I 
know that the question entirely pests with the Secretary of State. But certainly 
the Qovemor General in Council can represent to His Majesty’s Government in 
England that public feeling is very strong on this point and that something 
must be done inxm^iately to reduce the pay and allowances of future recruits 
to those services.

T he  H o nourable  the PRESIDENT : Order, order. I am not going 
to allow you to make a second speech. You will only reply to the arguments 
«et out by Mr. Hallett. '

T h e  H onourable  Mr . JAGADISH CHANDRA BANEEJEE : What
ever has been said in reply to my Resolution, I am still unconvinced but as 
the Honourable Mr. Hallett promises to send the debate to the Secretary of 
State for his consideration, with that assurance I beg leave of the House to 
withdraw my Resolution.
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(The Honourable Mr. Hoflsain Imam roge in his piaoe.)

Thb H o noobablx  thb  p r e s id e n t  : You are not entitled to speak at
this stage.

The Resolution was» by leave of the Council, withdrawn.

PAB8I MARBIAOB AND DIVOROB BILL. 3 3 1

PAR8I MARRIAGE AND DIVORCE BILL.

Thb H onoueablb  th e  PRESIDENT (to the Honourable Sir Phiroze
Sethna): I would ask you only to read your Motion today and you can pro
ceed to debate it on the next non-official day. I give you this chance that
you may not lose priority.

T he H o noueable  Sir  PHIROZE SETHNA (Bombay : Non-Muham
madan): Thank you, Sir.

I beg to move :
“ That the Bill to amend the law relating to marriage and divorce among Parsie, as

reported by the Joint Committee, be taken into consideration” .

The Council then adjoamed till Eleven of the Clock on Friday, the lS*h
March, 1936.




